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JOINT COMMITTEE REPORT

Hon’ble National Green Tribunal vide its order dated 29.10.2025 in Original
Application No. 147/2025 (CZ) in matter of “News Item Titled “Band OCM
Main Koyla Khadaan Dhaski Do Yuvakon Ki Dabne Se Mout, Ek Ghayal”
appearing in Bhaskar News Dated 29th September(SUO MOTU) Vs State of
M.P. &Ors. The Original Application raised the following issues-

On the basis of news reporting in Bhaskar News dated 26.09.2025, it has been
brought to notice that on the night of Wednesday, 24.09.2025, a fatal incident
occurred in the closed Moari Open-Cast Mine, under the jurisdiction of
Junardev Police Station, Chhindwara District.During illegal coal extraction,
the mine collapsed, resulting in the death of two young persons and serious
injury to one individual. The deceased have been identified as Mohammad
Awesh (20 years, resident of Samasvada) and Antim (20 years, resident of
Ambada). The injured, Mukesh Yadav, son of Mohan Yadav, resident of
Ambada, was immediately shifted to the District Hospital for treatment.

It is reported that the individuals were engaged in extracting 4-5 sacks of coal,
sold locally for approximately 1100 per sack. Despite regular patrols by police
and colliery officials, illegal mining activities continue in the area, allegedly
under the influence of coal mafia. The police, along with administrative
authorities including the SDM and SDOP, reached the site. Inquest numbers
74125 and 75125 have been registered, and investigation has commenced. It is
noteworthy that the site of illegal extraction lies merely 100 meters from Hinglaj
temple road. Over the past five years, at least four similar fatal incidents have
been reported in the region. The incident highlights the absence of effective
preventive measures, improper closure, and lack of scientific reclamation of
abandoned mines, which remain hazardous and often become hubs for illegal

mining activities, thereby endangering lives.



In the above order the Hon’ble National Green Tribunal vide order dated
29.10.2025 had constituted a joint committee as under -:

“In view of the seriousness of the matter we constitute a Joint Committee
consisting the following members to visit the site and submit the action taken
report.

I. One representative from the District Collector Chhindwara (M.P.)

Ii. One representative from the Madhya Pradesh State Pollution Control Board

(Copy of NGT Order are enclosed herewith as Annexure -1)

Formation Of Joint Committee

S.No. Name designation
Tehsildar Tehsil Parasia

1 Mrs. Jyoti Thoke (Nominated by District Collector

Chhindwara)
. . Regional Officer MPPCB Chhindwara
Shri Arvind .
2 Kumar Tiwari (Nominated by Member Secretary
MPPCB Bhopal)

(The copies of the order of the nomination herewith as Annexure -2)

The joint committee visited the site on 28.11.2025 and conducted
a detailed inspection. During the inspection Mr. Predeep Kumar
Chand (Manager Mohan Colliery) from Western Coalfields Limited
(WCL) was present. The site of occurrence, namely M/s Ambara
Open Cast Coal Mine, the mine is situated near the village of
Ambara, P.O. Palachouri, in the Parasia Tehsil of the
Chhindwara, District, Madhya Pradesh. (Latitude 22.181,
Longitude 78.678), is registered land under the jurisdiction of the
Forest Department. WCL has obtained this land on lease for
mining purpose. The mining lease is valid until 31 March 2030.

(Copy of Mining lease are enclosed herewith as Annexure -3)



THE COMMITTEE DURING THE INSPECTION OBSERVED THE
FOLLOWING:

1. For the said site Area of 162.153 hectare located in village
Ambara, Tehsil Junnardeo, Dist. Chhindwara (M.P.)
Western  Coalfields Limited (WCL) has  obtained
Environmental Clearance from the Ministry of Environment,
Forest and Climate Change in March 2008 in terms of EIA
Notification dated 14.09.2006.

(Copy of Environment Clearance are enclosed herewith
as annexure-4)

2. The coalmine is being fenced on all sides. However, on the
date of incident, the illegal miners gained entry into the
mine area by cutting through the fencing.

3. Western Coalfields Limited has established 03 check posts
in the mine area. The Western Coalfields Limited (WCL)
official present at the site informed that one security guard
is deployed on duty there for all the time 24x7.

4. Cautionary board indicating the prohibited area also
displayed around the mine premises.

5. At the accident site, a mine-out pond was present. The work
of filling the deep pits located along the periphery of the
pond was in progress.

6. The WCL official present at the site informed that no mining
operations have been carried out at the Ambara Open Cast
Coal Mine since 2022.

7. So Western Coalfields Limited (WCL) is planning an
extension of the existing mine area. The proposed new

phase, designated as Phase-V, will commence subsequently



after obtaining the requisite approvals from all concerned
departments.

8. M/s Ambara Open Cast Coal Mine, Western Coalfields
Limited (WCL), has obtained consent from the Madhya
Pradesh Pollution Control Board (MPPCB) under the
provisions of the Air (Prevention and Control of Pollution)
Act, 1981 and the Water (Prevention and Control of
Pollution) Act, 1974, which remained valid until 31 March
2025.

(Copy of CCA- Renewal are enclosed herewith as
Annexure -5)

9. The Western Coalfields Limited (WCL) official present at the
site informed that Western Coalfields Limited has remitted a
designated fund for plantation to the Forest Department.

10.The Western Coalfields Limited (WCL) has duly submitted
the six-monthly compliance report, as mandated under the
conditions of the Environment Clearance, to the Regional
Office Ministry of Environment, Forest and Climate Change
(MoEF&CC), Bhopal, through the PARIVESH Portal.

(Copy of last six monthly Compliance report is enclosed

herewith as Annexure -6)



Action taken by the authorities:

Western coalfields limited Office of Area general manager,
Kanhan Area through its letter No. 256 dated 05/12/2025,
informed the discontinuance of the CCA renewal process for
the Ambara Open Cast Coal Mine.

(Copy of letter is enclosed herewith as annexure - 7)

Recommendations:

1.

2.
3.

4.

Western Coalfields Limited shall strengthen and reinforce
the fencing around the mine area in comparison to the
existing fencing.

WCL may install CCTV for surveillance and monitoring.

As this area has become sensitive from the safety
perspective, Western Coalfields Limited shall establish
additional check posts and increase patrolling to ensure
more effective monitoring and security.

The local administration and the mining department shall
ensure that police patrolling in the said mine area is

appropriately increased.
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SMT. JYOTI THOKE ARVIND KUMAR TIWARI
TEHSILDAR PARASIA REGIONAL OFFICER
DISTRICT- CHHINDWARA CHHINDWARA, MPPCB
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PHOTOGRAPHS (FENCING IN MINE AREA & ROAD SIDE
AREA)

(IS
ian

S3T8IS00, 28011838,
romnge roudynge

CHPIUGMILS' $8022T" INSGUAY bLIgezp! Juqi9
Hiudigl NSES NSUgIL ASLa" JTuDSKge0'

GRS Man
5
Hinglaj Mata Mandir Marg, Junnardeo,
Chhindwara, 480551, Madhya Pradesh, India

Latitude Longitude
221812017 78.677922°
Local 01:00:20 PM Altitude 831.0 meters
MT 07:30:20 AM 5
“ S

Hinglaj Mata Mandir Marg, Junnardeo,
Chhindwara, 480551, Madhya Pradesh, India

Hinglaj Mata Mandir Marg, Junnardeo,
Chhindwara, 480551, Madhya Pradesh, India

Latitude

22181332°

Hinglaj Mata' Mandir Marg, Junnardeo,
Chhindwara, 480551, Madhya Pradesh, India

Latitude




Item No.0O1

BEFORE THE NATIONAL GREEN TRIBUNAL
CENTRAL ZONE BENCH, BHOPAL
(Through Video Conferencing)

Original Application No.147/2025(CZ)
News Item Titled “Band OCM Main Koyla Khadaan
Dhaski Do Yuvakon Ki Dabne Se Mout, Ek Ghayal”
appearing in Bhaskar News Dated 29th September, 2025,
Suo Motu
Vs.

State of Madhya Pradesh & Ors. Respondent(s)

Date of Hearing: 29.10.2025

CORAM: HON’BLE MR. JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER
HON'BLE MR. SUDHIR KUMAR CHATURVEDI, EXPERT MEMBER

For Applicant (s): None
For Respondent(s): None
ORDER

1. The present matter has been taken up on the basis of news reporting in
Bhaskar news dated 26.09.2025 highlighting the collapse of mining
resulting death of two young man and injury to one. On the night of
Wednesday, during illegal coal extraction in the closed Moari Open-
Cast Mine located within the jurisdiction of Junardev Police Station, a
mine collapsed, resulting in the death of two young individuals and
injury to one. Mohammad Awesh, aged, 20 years, R/o Samasvada,
Mukesh Yadav, son of Mohan Yadav, R/o Ambada & Antim aged 20
years R/o Ambada went into the mine. All of them were engaged in the
extraction of coal when suddenly the mine collapsed, burying them
under a huge rock while Awesh & Antim died on the spot, Mukesh
sustained serious injuries and was rushed to District Hospital. The

police, administrative authorities, SDM & SDOP reached the location.
1

O.A. No.147/2025(CZ) News Item Titled “Band OCM Main Koyla Khadaan Dhaski Do
Yuvakon Ki Dabne Se Mout, Ek Ghayal” appearing in Bhaskar
News Dated 29th September, 2025, Vs. State of M.P. & Ors.
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Following the post-mortem examination, the bodies of themdeceased
were handed over to their families. According to reports, the boys
extract 4 - 5 sacks of coal & sell it for 100 rupees per sacks during the
past five years, similar fatal incidents have occurred on at least four
occasions. The police have registered a inquest number 74125 and 7
5125 and have commenced investigation. It is noteworthy that the site
of illegal extraction is merely 100 meters from the Hinglaj temple road.
Coal Mafia have engaged labourer to extract coal illegally, despite
regular patrols by the police and colliery officials. The absence of
effective preventive measures lead this incident to occur. Though
extraction of coal from open-cast mines concludes after a certain
period, due to improper closure and lack of scientific reclamation of
such mines, they remain vulnerable and hazardous. Such abandoned
mines often become hubs for illegal mining activities, resulting in fatal
accidents as seen in this case.

2. A substantial issue of environmental has been raised.

3. In view of the above, following persons should be impleaded as party
respondent:

(i) State of Madhya Pradesh through Collector, Office of the
Collector, Chhindwara-,180001, Madhya Pradesh

(ii) Member secretary, Madhya Pradesh Pollution Control Board,
Paryavas Bhavan, E-5, Paryavaran Parisar, Arera Colony,
Bhopal, Madhya Pradesh,

(iii) SDM, SDM Office, Revenue, Chhindwara, Madhya Pradesh

(iv) District Mining Officer, District Mining Office, Collectorate
Building, Chhindwara-480001, Madhya Pradesh.

(v) Chief Executive Officer, Moari open cast mining, Junardev,
Junardev, Madhya Pradesh

(vi) Owner(Master of Coal Mafia) as alleged in the report (details to
be submitted by the District Mining Officer) Chhindwara,
Madhya Pradesh

4. Issue notice to the respondents. Returnable within four weeks.

O.A. No.147/2025(CZ) News Item Titled “Band OCM Main Koyla Khadaan Dhaski Do
Yuvakon Ki Dabne Se Mout, Ek Ghayal” appearing in Bhaskar
News Dated 29th September, 2025, Vs. State of M.P. & Ors.
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S. Applicant/Registry is directed to take necessary steps for service to
the respondents by both ways and also on available email.

6. Respondents are directed to submit their reply within six weeks
through e-filing portal, preferably in the form of searchable PDF/ OCR
Support PDF and not in the form of Image PDF.

7. In view of the seriousness of the matter we constitute a Joint
Committee consisting the following members to visit the site and
submit the action taken report.

i. One representative from the District Collector Chhindwara
(M.P.)

ii. One representative from the Madhya Pradesh State Pollution
Control Board

8. The Committee is directed to visit the place and submit the factual
and action taken report within six weeks. The State PCB will be the

nodal agency for coordination and logistic support.

9. Registry is directed to supply the required documents and copy of the

application to the committee and respondents within a week.

10. The report in the matter be filed by the Committee through email at

ngtczbbho-mp@gov.in preferably in the form of searchable PDF/OCR

Support PDF and not in the form of Image PDF.

List it on 06t January, 2026.

Sheo Kumar Singh, JM

Sudhir Kumar Chaturvedi, EM
29th October, 2025,

Original Application No.147/2025(CZ)
K

O.A. No.147/2025(CZ) News Item Titled “Band OCM Main Koyla Khadaan Dhaski Do
Yuvakon Ki Dabne Se Mout, Ek Ghayal” appearing in Bhaskar
News Dated 29th September, 2025, Vs. State of M.P. & Ors.

11



= sreemdar ugwor R dls, SO

e Y, <88 oo

W aataew gfeae,s-5,3r°a @iclloil,AlareT-462016
FHAG SO RRNGT(CZ)/mRa 2025 e, feetiep P27 NOV

/| ETEAT IEA //

fafae gftrar |fear 1908 (1908 &1 ¥R FEas 5) & Ay TAET & s | qur 2 &
e ved afthal A v & wrd g e SRIGRY, a9 FRieE, #odo wewvl fAEor

a5, [Oecael & (UsThRY & JA1H) GBIUT BATG 147/2025 (News Ttem Titled “Band OCM Main

Koyla Khadaan Dhaski Do Yuvakon Ki Dabne Se Mout, Ek Ghayal” appearing in Bhaskar News Dated
29th September, 2025) Hegel 99, # Holo geyor Ao a5 & 3R Ak FRER F §

# 3ffaeat W aERR & 3R 30 Ttg e & Ol 3w e v 3mded 0 A
R sudea B9 & O Bgs & &1 ol 3R @ TE e &7 S g fF #odo
fy 3R Rk & R Py # atta wacdl aur saafdcdl & JfaRe a8 AU
s & qled TN He ardi & @y o O A Sad @R A R W § Reafafga
A HLI:-
(1) TARY RN, AA F J b aR A Gl VS 0T S 7 waeas @ AR
Al # 3o T HIEEd faegd A1 IR HFER 3 & ¥ AR O SfaRe SEw d
g, Ol & Ao & d@area # aiE wfemue @ wergar ggaE & odeaer @ R
R FvIm e et veRer o ARy e & Wt fhar mar ar & 39 s & o
foe & Rfatwe su a Aty & Fmr
(2)  HHED GEITA BI3el, GEATSS, folger, HIUGEar qr e UhiEd Hm|
(3) s & 3o MY wAEd faegdt @ R FGER SR ad g¥ AR HfaRes
el &a g8 ad & a1 qu Agd yies @ gerd uggd i FHEE €
R d=aR &
4y 3% Rufe g g & ary g 3aEr § GFIE S|
(5) @ g & gergdr @ ffd dua/3av AR war|
) vy 3Ry Feafaf@a seeg dee:-
() aceus f va ufd & ar g & vE Rk
(G S E ST H T B T T ECTS MG R T M G VL RUe
(3) 39§l grarESt H v gl g, SR Qe F@EU G Sl AT T8
ea fawo, fiftue d9 # weafaa & 3R e oega RAE smen &
DR
4) A F AR & O 3mavas e o & ufaar sud g d gaars
I ar@ ot aftta e R |
7)) #AHS A Il AR FEea wa #A S 3Raw & e & HR AHe 36D
upd R Wiy # Bad 5 T odaal @ T @ 96 @ HaId 3@
) o o d e/ R aw ¢ F fawg o e siar & ar @i & gRa
T A 3HH gig ofd o R & o 3l Gm s e fGaw #r e
T |

12

? g




9) A R & @y aweer/fAviy & uma ufd gur @i dfRawr & T e
T & fFY T & B g@ @ o '

(10) TE ¢EAT foF e & # JUT YATOId Uiadl Wig e NUiE aa T8 g &
IR O g@ar 33 # gAY AT JG A |

(1) S 5 3Q AT SAEeRT e WF BT § 96 3 qEhg uF & AEgA @
dchId BRI I g TAA Ug & AR AT & & v 5a ad gt ARSK aar
T, 9 dF ¥ v e fAgw a8 & e S

(12) AR AEH FFT IR & # a1s 3fQas ® W 9T Ted9T &I aqT 3H a1
& forl seRerdr ghen &6 i Ageayyl U7 A1 SEAdS HuHeh /Ul g8 A T S|

(13) v FRED a1 a6 JRASE AAW & A g6 o & g dar @ oo &
foie wera afdg @ wom Ao & e ufa 3 om & FR AR Roe & @y 86 SR
(14) oo HR&d a1 3fg die 3fRSE AHW & dl g% 39 aid & o saver e iR
3 AAeh # el ol arg & ushA H w1 R I TRl 3rafer meer & gedieror 3mofar
¢ THT W GRE & g ¥ ava ag 3@ ey & ufd o & ula & I dery
|IUa & HUA FRET & /Y AS B T H

Head:- STIBEER |
Ferd WG gRT IgAfed
efieror FH(fafe)
HLIYC UeuuT AT 91 Hiure
Qoo B35/ et /w2025, e, % 0 7 NOY 2075

W e, s e, Aowo wENOT DT A, Reearer wand e &
R 3T @y & a5 #aw @ 9SS U Jud g% de (RfSe) w ais
HRYT®Hr & 7 A FEEr & OF o w3 AR A U garfa Rae & |y
erg wfdg @ oo &g 3T Awe & gafa RuE & o gfa @ @ wda &
Ff S| PuUTT TRl hI HPMAT FeAas § @ R Aeng FGA0 F FA
T A, Al ARG Fomaf & AT TSl & 3 T U @ Hhl

2) HAd o s, e, @-609, FEINE Ay AR, MOt A1 3R HETE
PR & Uit

Digitally Signed by: Mafigj Kumar

Mandrai
Date: 06-11-20%
04:52 pm

Jrefreror ()
qﬂ‘*—maﬁr yeuoT AT aYs siare
Cy

13




Fadex (@ ) rerr f<arer (1.9.)
IRl

ICLEE Compliance of order in Original Application No.147/2025(CZ) News Item Titled "Band OCM
Main Koyla Khadaan Dhaski Do Yuvakon Ki Dabne Se Mout, Ek Ghayal" appearing in Bhaskar
News Dated 29th September, 2025
TaH— RER, T R afirexor 7er e =rgde 9T T 9 HHG NGT-
CZB/Jud./2025/336 WITel f&=Td 30.10.2025 |
——000—

Wi Rygratd g=ifd o3 sFaR fQuaifed qe1 . Hw=r 147 /2025 (HIois)
THER T AR § UHTRE HER e 20.00.2025 TR I8 ARACH H BRIGT WalH HHH!
aﬁgmaﬁaﬁaaﬁﬁnﬁﬁ,wama“a%?ﬁuﬁmﬂw@agﬁaa@wmmm
ERT IRA Sy RiF 29 TR, 2025 W TeARY & (A9 X BE A B AR B T
AT @) e qeards Ud sria Roid wga FRA &g WY i < a1 e faar
T
1. e Soiger fBearer (@H) & v Al
2. W 3T XY Hguvl fAFT 9 ¥ va i
T IWIFATIR SRIaEl &g el delger fowaarer ay. 1 sk 9 yfafEr & w9
¥ FedeleR WIRTAT & F1fig fHar S g |

(Feiaey ABlqd g1 JFgAifed) - :
Digitally signed by
Ankita Tripathi
Date: 14-11-2025

F\Vig 11:06:44
HYFd Fodex ¢a U Ifepr
M ety o

N~

A, IS BRA e qey S =rgde e @ iR el ARt |

2. Few—afya ANEMEL W @ R Il g |

3. efaari e (RTore) TR @ 3R el ufte |

4. & PN, guufal Beasr & AR dEdldar Wikl & i "edl d &
Wa e @) 15 fRaw & AR SYad qeaTd 1 Griare R gd o @
Hay 9 g |

5. dedieer Wi e B=arer @1 IR Auafan & s & | uedr e o
g e e 15 ey @ oy Ggad qeard vd erdarel Rl wkkd ex &g |

el
HYad doldey Ud ANl AfRa

St dader G T
foren <arst

14



PN IPENN
Y FORM K

FORM OF MINING LEASE
(.'scu rulu S

J'/G’ $r5 oy 22
wn e~ =0 NP V= :
‘7 o\ \'7/./ |

EEE

ey

@, D o T B l
B 10 /:a o s v |
' O)di'\‘/ A l}
w UL ) ( //
I T R'W: }/,)M'.)
Coals
O
o 9

£££64&?§??£?

20N ARB19UY

ol

=

THIS INDIENT CRLENS el i L

Almt\\uuu the Uovernor of ----..lmuhyu---l-'l‘t'.dC“‘Jhr" = e e s LR Gl Sl
g (heroinaftor rofurrod to us thio
\ sontoxt so admity ho dee

lli\

* Stato (-‘ovmmu. L' wihich 0\[‘“.;_”\)'.) shall whero the
med to includo the mucee srory anad asyiy
(Noo of

'is) ol the vuo part and

porso s with seddsens nod” trectpntion)
)

seroinaftor rofurrod to ng tho lesseo

Mmitl bo doowod to include
\,)erml(tod ussigns),

\; lon) and

*nd oooupation) (hosoinufior rofervad to ny e Jeseon w Licl oxpressiot wlinll whoro
Atex oo wdindta b doomod 1o jnoludn Ehodi ronpoio

which vxpression uhall whore the contoxt so

-~ o

'
\J his hoirs, uxceutors udiiuistrators, reprosontatives and
"5

(Nuwo of pirson with uddress snd ocoupa-

Nowo of porson with wddroey

tho
liim, e aa o, wloindot ra-

-’

) . Au.por.2iot attachod s

\4 lhw..- SHIACRE. -

§——ee— e o -

- IVN, Iu]lrllmmtullnm winl Lhinip )mlmnl,tml mml,,l.n/.

(Mo wied wldvonn ol [rartiner),

S et et i s AL KL

huil

\ ﬂdlua!.bu firm numo wnd ulylu of AL (‘HO('H‘?[ (G ﬁU_J’

’ wme of tho firm) rogistored ynder the Indian Yarey: zovhip Act,

s T R il

Wl earrying on Luwiness i pul'tuuruhip

D42 (9wl 1932) and
J -sving thelr rogistored oflicy nt——... Nugpup, = weneoo— o in tho town
: Na i, i Y (lwluunnl wrolerred to ws tho liceuseos,

£ vich oxprosvivn whoro the' context vo admits by dsemed (o inelnde all tho waid
-'tuurl, their, renpectivo hoir, oxou utors, gl voprenant,

VO e perin e ned o niponng,
e

s eee— e (NOINO O con nliy)

voLanpuy registored
cm e undor
'll“vl"b' Ity l'uj;in(l'l*"l ollive wi ... ..

(At undee whiely ineorpora )y,

S e Caddeens) (liereingf gop
1 uhuu Lo context so aduiity bo dew

b()'lm)

“tod 1o us tho lessus whick eX pressivn sl

med
; -;ludo ity succeusvra wnd pernittod o

othor part.

c)-r‘l?;\il

N

[ A dd
——

A
'7)‘\

/:&[\11‘1&—-/\

Whan

the legses

on Individusl,
L

VWhon the lossous are -
morn than ono lndl‘-l

dual,

o

e

Whun the lusgue loa

.:,: \ q\'.'
"

rogletored {firm,

¥hon tho logsee na
T<gisterod company,

'
’

o




YR e ——

i g _ 1 S 2
e Gl :
149 's,‘.f.yr.,;:.
YWk ;
\“ .
o PART |
; ) TIEE VRGA O PHEES LISAS TS

i 5 * Ghoghzyi Pyt, and Govt,Forest Rock Yo .X,Umreth Ranpe
LAsocation and areaof the lease.
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WHIERIEAS tho leeseoiy ! applivd Lo tho Sticto (loverntunt i
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cieinodnbe hereader weiton | ln.u;’h:)\’d \lu]mn\ll{\l with tho Stato Government tho
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AND PAYING thorofor unta the State Governmont tho wseveral rents und royaltios
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[uubjeet Lo thy provisigng coutainmd in Lart V1ol tho unid Sohodulo wid tho luwuoof

Pre e

an jo Part VI of tho sid Sehodulo us oxprossed AND it i3 horoby mutually sgreed

Dotweon Lo purbion horoto en in Pary TXC of tho nnid Sohodwlo iu oxprossed, ., i
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LEASE NO. 24

ANNEXURE <7

VILLAGE : GHOGHRI RAIYATWARI
Schedule of village shee ing plots/Khasra (Existing and Proposed)
Khasra |AREA IN| IKhasra |AREA IN| Khasra |AREA IN
No. HA. No. HA.. No. HA.
l 2518 P 3l 0.223 45 2.716
2 0.507 32 0.251 46 0.405
3 0.767 33 0.2353 47/1 4.675
4/2. 2.529 < 34 0.813 47/2 - 4.679
411, 1.214 P 335 0.550 P48 8.887
4/3. 1214 | P38 | 0.109 | P49 | 0.016
4/4. 0.809 | 39/1 | 0320 | P50 | 0348
5/1. 3.476 | 392 | 0324 | P31/ N
- P Z 0971
5/2. 1214 | 40 _Q._%_%* P31/2 |
5/3. 1214 41 0.429 52/1 2934 ||
5. | 1457 | 421 1 0702 | 522 | 2934 ]
0 1.886 | 42/2 | 0.694 | P33/1 | 0466 |
! 9433 | P43/ 532 0.502
8/1. 1.879 | P43/2 5 340 P 34 1.364
8/2. 1.888 P43/3 o P35/1 | 901
9/1. 5.77 P43/4 P55/2 T
9/2. 1.019 44/| 4.994 | Pou/l
P10 0.291 44/2 1.214 P60/2 0.174
P11 0.304 44/3 1214 P60/3
TOTAL AREA : 102.748 R A.
Existing and Proposed are dne and saime.
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S NN )] ,lw Q * .+ Government of India
2 . e &) % Minlsiry of Coal .
.-y \ .

_ . ..‘ \ $,‘ I";‘ 1 ‘.‘.- "o v./af A ‘

’ - A 4 C 8 A0 :
) LLa\ Ny %G/‘ edie ¢ o New Delhl, dated 1252003~
4 e T Ro e N w9 g .

DL TN e LR )
Oy " LAY 3 Caaeae,’ o

& T CRRE LI v M.

Shrt Ashok Menind/ 40 1sin oo \" .

)f . Chairman<um-Managiog Dircc(o‘r. *

. e Western Coalfitlds Ltd.,

WE O VU

5o g | Coal Esate, Civil Lines, ‘\ e
N . . ~ Nagpur . D -

) ‘ T

_ : ' Subject:s R_cnml o(Mklnm;lam regarding. .
)i ¢ & % 5 %

?‘“ , - operalional efMiciency Wesiem Coahiclds Lid, was formec on 1.

‘ G M. (P ‘\ B ‘\

| am direcied 10 refer 10 kot No. WCLICMI/REV/246 dated 30.4.2003 of
Wesiem Coalficlds Lid. on the sibject mentioned above and (0 stale thot f(or.

11.1975." S0 some of

Limited which was the prodecessor of CIL, were put undes the operational control o7

WCL only afler the WCL was feeaed on 1-11-1975. Thus,

- (’ormc"d in November, 197S.

: o
)g‘ # Sk iy “on 8th December, 2000. Section 3 of the Act provides as under:

2
-

> W

-
~
94_’!.!}(- "
s rS NS\ o

-

that the land or rights in-or over ruch land of right, tttle and

2

wpany” % 0

-~

o

watiwn) Act, 2000 provide s that when the land or right
) W, tiltle and interest in re'ation 1o a coal mine, coking

A T N TS

.
’ _,\.3\-&
PR "1y

S 5
.-

subsWiary company shall, on & Wd

it in relation (@
1»' Ne begome (he lessec 0 1T ¢ ' >
et mining lease in relation 10 such coal mine or coking coal mine had been granted to it

hich such cool mine or coking coal mine had been
¢ which such lease could have been pranted

*
. D,
%

e for the maxkmum period for v/ieh sue
* pronied W i for \he mnsimuny perivd 1o

e <X 2

A under thos ks

3!

"_‘:\ : : . the coal mincs which were nation lised and vested in the Coal Mines Authority
*

P

the nalionalised coal

): mines under WCL came into ope alional control of WCL afler the company was
The Coal india (Regulatior: of Transfer & Validation) Act, 2000 was enacted

~3(1) Noiwithstanding anything contained in any other law for the time being

in force, the Central Govermmenj may, if it is satisfied thal a subsidiary company s

~ willing W comply, of has coniplied, with such terms and conditions as Uiat
Government may tink fit to im0, direct, by notificalion in the official Gazelte,

interest in relation to o

coal 1nine, coxing coal mine, or a coke oven plant vested in the Coal India shall,

instcad of conlinuing 1o vesl in Coal India, yest in that subsidiary company or where
such land of fight title or interest vests ina subsidiary company, in another subsidiary
0y, -

Funler, Subsection 2 oF section 3 of Uie Coel India (Regulation of Transfers

s in or over such land o«
¢oal mine o a Coke Vwn

SPlunt vesi in B subsidinny company under sub-section (1) of Section 3 of the Acy, such
from the date of such vestigg, be deemedd 10 have
such coal mine or coking coal mine as i & tresh




]

At A

.
e
/
L
¢

- provides that a subsidiary compay which was operaling or

6. Given the above position

4, Seclion 4 of the Coal India (Regulation of Translecs & Va

lidation) Act, 2000
.Was In control of, any
ested in thg Coal India or
re commencement of the Coal India
000, shall be deemed to have been

coal mine, coking coal mine or ¢ OVEa plant which was v
any other subsidiary company kanediately befo
(Regulation of Transfers & Valifation) Act, 2

been made by the Central Covernnient under sub-section (1) of Section-3. _
3. The posiliod of the above provisions of the Coal India (Regulation of
Transfers & Validation) Act, 2000, was examined in this Ministry in consultation with
W Ministry of Law & Justica Cepartment of Legal Affairs.. Ministry of Law &
Justice, have supported the position that the leases of the mines which came under the
openalional coatol of a subsidiary of CIL and-continued 10 be so immadiately befare
Indis (Regulation of Transfers & Validation) Act, 2000
minlag leases from: the-datc such leases came under the
operational control of ihs subsidiary company. -Since WCL was formes on .| 11975
335 & subsidiary company of Caa! India Lid. and the leases of the mines came under
their operational control with its &

wmation Le. 1.11.1975, these leases will be deemed
o be fresh ‘mining leases trowr dated 1.11.1975 and the leases are valid upto
JL102005, i.e, fora maximury ptriod of 30 years. ‘ :

WCL has no casc for renewal of mining leascs of the
coal mines under its operational (.ontrol before 31.102005. A copy of the Coal India

(Regulation of Transfers & Valication) Act, 2000 is enclosed for reference, Since, as

ied in your letter referred e wbove, the forest lease is mostly given concurrent (o
the mining ease, the forest kes> may be interpreled appropriately as no rencwal of
WCL mining lcascs ase due belors 31,102005,

7:2 The provisions of the aforesaid '.;\ct may"‘bc bmught 0 the nolice of the
Concemned Stale Authorilies vibiired

reby no renewal of the mining leases of WCL are
. necessary before 2Q08. g ol ‘

y - Yours [aithlully,

)

Vi ..




No.J-11015/252/2007-1A.11(M)
Government of India
Ministry of Environment & Forests

Paryavaran Bhawan,
C.G.0.Complex,
New Delhi -110510.

Dated: 19" March 2008

To

Director (Tech.)

M/s Western Coalfields Ltd.,
Coal Estate, Civil Lines,
Nagpur- 440001.

Sub: Ambara Opencast Patches Coal Mine Project (to 1 MTPA) of M/s
Western Coalfields Ltd. (WCL), located in village Ambara, Tehsil Junnardeo,

District Chindwara, Madhya Pradesh - Environmental clearance ? reg.
Sir,

This has reference to letter No. 43011/31/2007-CPAM dated 05.03.2007
forwarding your application, your letters dated 13.06.2007, 12.02.2008, 07.03.2008
and 15.03.2008 on the above-mentioned subject. The Ministry of Environment &
Forests has considered your application. It has been noted that the project is
for expansion in production of coal in the Ambara Opencast Patches Opencast
Coalmine Project to 1 million tonnes per annum (MTPA). The total lease area is
162.153 ha of which 111.679 ha is agricultural land, 16 ha is forestland and 35.574 ha
is wasteland. There area no National Parks, Wildlife Sanctuary, Biosphere Reserves
found in the 10 km buffer zone. A number of Reserve Forest are found within 5-10km
of the core zone. The entire lease area is to be excavated. There is no township. River
Rench flows 7km from the mine lease. The project does involve modification of the
natural drainage. Project does involve R&R. Mining will be opencast by mechanised
method. Rated capacity of the mine is 1 MTPA of coal production. Mineral
transportation of 3030 TPD of coal is by road to railway siding covering a distance of
4 km. Ultimate working depth of the mine is 65m below ground level (bgl) which has
been reached. Water table is in the range of 2.60 m ? 18.05 m bgl during pre-monsoon
season and 0.55m-13.85 bgl during post-monsoon. Mining has intersected water
table. Peak water requirement is 20 m3/d, which will be met from ground water. An
estimated 59 Mm3 of OB would be generated over the life of mine of which 50.20
Mm3 would be generated in the balance life of mine. There are no external OB dumps

25



and the entire OB would be backfilled leaving a void of 47.646 ha which would be
converted into a water body. Balance life of the mine at the rated capacity is 10 years.
Public Hearing was held on 21.11.2005. NOC has been obtained from M.P. State
Pollution Control Board on 10.02.2006 and vide letter dated 13.03.2008. The project
has been approved by M/s WCL on 07.01.2006. The capital cost of the project is Rs.
1.80 crores.

2. The Ministry of Environment & forests hereby accords environmental
clearance for the above-mentioned Ambara Opencast Patches Coal Mine

Project of M/s WCL for production of coal at 1 MTPA rated capacity under the
provisions of the Environmental Impact Assessment Notification, 2006 subject to the
compliance of the terms and conditions mentioned below:

A. Specific Conditions

(1) No external dumping of OB. The entire OB being generated in the balance life
of mine shall be backfilled.

(i1))  The road for coal transport shall be black topped and avenue trees developed
on both sides.

(111) Drills should be wet operated.

(iv)  High efficiency bag filters/water sprinkling system to check fugitive emissions
from crushing operations, conveyor system/ropeway, haulage roads, transfer points,
etc. shall be installed and operated effectively at all times of operation. The water
sprinklers should be of mist type with fine nozzle to avoid slurry formation along the
roads. Plantation should be developed in the area around the CHP with native species.

(v) Controlled blasting should be practiced with use of delay detonators. The
mitigative measures for control of ground vibrations and to arrest the fly rocks and
boulders should be implemented.

(vi)  Area brought under afforestation shall be not less than 50 ha and include
backfilled area (50 ha), along ML boundary, along roads and vacant area within and
outside the lease by planting native species in consultation with the local
DFO/Agriculture Department. The density of the trees should be around 2500 plants
per ha.

(vit) A Progressive Mine Closure Plan shall be implemented by reclamation of
decoaled quarry area and afforestation by planting native plant species in consultation
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(xi)

(xii)

with the local DFO/Agriculture Department. The density of the trees should be around
2500 plants per ha.

(viii) Mine discharge water shall be treated to conform to prescribed standards
particularly for pH and TSS before discharge into any natural water course or nala
outside the mine. Quality of water at discharge points shall be monitored regularly and
records maintained thereof.

(ix) Regular monitoring of groundwater level and quality should be carried
out by establishing a network of exiting wells and construction of new peizometers.
The monitoring for quantity should be done four times a year in pre-monsoon (May),
monsoon (August), post-monsoon (November) and winter (January) seasons and for
quality in May. Data thus collected should be submitted to the Ministry of
Environment & Forests and tot eh Central Pollution Control Board quarterly within
one month of monitoring.

(x)  Besides carrying out regular periodic health check up of their workers, 10% of

the workers identified from workforce engaged in active mining operations shall be
subjected to health check up for occupational diseases and hearing impairment, if any,
through an agency such as NIOH, Ahmedabad within a period of two years and the
results reported to this Ministry and to DGMS.

A Detailed Final Mine Closure Plan along with details of Corpus Fund should be
submitted five years to the Ministry of Environment & Forests RO, Bhopal for
approval.

For monitoring land use pattern and for post mining land use, a time series of
landuse maps, based on satellite imagery (on a scale of 1: 5000) of the core zone and
buffer zone, from the start of the project until end of mine life shall be prepared once
in 3 years (for any one particular season which is consistent in the time series), and
the report submitted to MOEF and its Regional office at Bhopal.

B. General Conditions

(1) No change in mining technology and scope of working should be made
without prior approval of the Ministry of Environment and Forests.

(11) No change in the calendar plan including excavation, quantum of mineral
coal and waste should be made.
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(iii) Four ambient air quality monitoring stations should be established in the
core zone as well as in the buffer zone for SPM, RPM, SO2 and NOx
monitoring. Location of the stations should be decided based on the meteorological
data, topographical features and environmentally and ecologically sensitive targets in
consultation with the State Pollution Control Board.

@iv) Fugitive dust emissions (SPM and RPM) from all the sources should be
controlled regularly monitored and data recorded properly. Water spraying
arrangement on haul roads, wagon loading, dump trucks (loading and unloading)
points should be provided and properly maintained.

%) Data on ambient air quality (SPM, RPM, SO2 and NOx) should be
regularly submitted to the Ministry including its Regional Office at Bhopal and to the
State Pollution Control Board and the Central Pollution Control Board once in six
months.

(vi) Adequate measures should be taken for control of noise levels below 85
dBA in the work environment. Workers engaged in blasting and drilling operations,
operation of HEMM, etc should be provided with ear plugs/muffs.

(vii) Industrial wastewater (workshop and wastewater from the mine) should be
properly collected, treated so as to conform to the standards prescribed under GSR
422 (E) dated 19" May 1993 and 31* December 1993 or as amended from time to
time before discharge. Oil and grease trap should be installed before discharge of
workshop effluents.

(viii) Vehicular emissions should be kept under control and regularly monitored.
Vehicles used for transporting the mineral should be covered with tarpaulins and
optimally loaded.

(ix) Environmental laboratory should be established with adequate number and
type of pollution monitoring and analysis equipment in consultation with the State
Pollution Control Board.

(x) Personnel working in dusty areas should wear protective respiratory
devices and they should also be provided with adequate training and information on
safety and health aspects.

Occupational health surveillance programme of the workers should be
undertaken periodically to observe any contractions due to exposure to dust and to
take corrective measures, if needed and records maintained thereof.
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(x1) A separate environmental management cell with suitable qualified
personnel should be set up under the control of a Senior Executive, who will report
directly to the Head of the company.

(xii) The funds earmarked for environmental protection measures should e kept
in separate account and should not be diverted for other purpose. Year-wise
expenditure should be reported to this Ministry and its Regional Office at Bhopal.

(xiii) The Regional Office of this Ministry located at Bhopal shall monitor
compliance of the stipulated conditions. The Project authorities shall extend full
cooperation to the office(s) of the Regional Office by furnishing the requisite data/
information/monitoring reports.

(x1v) A copy of the will be marked to concerned Panchayat/ local NGO, if any,
from whom any suggestion/representation has been received while processing the
proposal.

(xv) State Pollution Control Board should display a copy of the clearance letter
at the Regional Office, District Industry Centre and Collector?s Office/Tehsildar?s
Office for 30 days.

(xvi) The Project authorities should advertise at least in two local newspapers
widely circulated around the project, one of which shall be in the vernacular language
of the locality concerned within seven days of the clearance letter informing that the
project has been accorded environmental clearance and a copy of the clearance letter
is available with the State Pollution control Board and may also be seen at the website
of the ministry of Environment & Forests at http://envfor.nic.in.

3. The Ministry or any other competent authority may stipulate any further
condition for environmental protection.

4+, Failure to comply with any of the conditions mentioned above may result in
withdrawal of this clearance and attract the provisions of the Environment
(Protection) Act, 1986.

5. The above conditions will be enforced inter-alia, under the provisions of the
Water (Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control
of Pollution) Act, 1981, the Environment (Protection) Act, 1986 and the Public
Liability Insurance Act, 1991 along with their amendments and Rules.

(Dr.T.Chandini)
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Director
Copy to:
1. Secretary, Ministry of Coal, Shastri Bhawan, New Delhi.
2. Secretary, Department of Environment & Forests, Government of Madhya
Pradesh, Secretariat, Bhopal.
3. Chief Conservator of Forests, Regional office (EZ), Ministry of Environment &
Forests, E-2/240 Arear Colony, Bhopal ? 462016.
4. Chairman, Madhya Pradesh State Pollution Control Board, Paryavaran Parisar,
E-5, Arera Colony, Bhopal ? 462016.
5. Chairman, Central Pollution Control Board, CBD-cum-Office Complex, East
Arjun Nagar, New Delhi -110032.
6. Member-Secretary, Central Ground Water Authority, Ministry of Water
Resources, Curzon Road Barracks, A-2, W-3 Kasturba Gandhi Marg, New Delhi.
7. Shri M.K. Shukla, CGM, Coal India Limited, SCOPE Minar, Core-I, 4t Floor,
Vikas Marg, Laxminagar, New Delhi.
8.  District Collector, Chindwara, Government of Madhya Pradesh, New Delhi.

9.  Monitoring File 10. Guard
File 11. Record File

(Dr.T.Chandini)

Director
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Consent Order MLP. Pollution Control Board
E-5, Arera Colony

Paryavaran Parisar, Bhopal - 16 MP
Tele : 0755-2466191, Fax-0755-2463742

RED-LARGE CCA-Renewal CONSENT NO: *** PCB ID: 15981
Outward No:117814,10/04/2023 Consent No:AW-57962
To,
The Occupier,

M/s. Ambra O\c Coal Mine Wcl Khanan Aera Chhindwara,

Aera - 162.153 Hact. Village:Ambara, Tal : Parasia,
Dist : Chhindwara, (M.P.) Latitude : 22.1820 Longitude : 78.6836

Subject: Grant of Renewal of Consent under section 25 of the Water (Prevention & Control of Pollution) Act, 1974 under
section 21 of the Air (Prevention & Control of Pollution) Act,1981
Ref: Renewal of Consent Application R. No. 1260945 Dt. 02/03/2023 and last communication received on Dt.16.03.2023
With reference to your above application for Renewal of Consent has been considered under the aforesaid Acts and existing

rules therein. The M. P. Pollution Control Board has agreed to grant consent up to 31/03/2025, subject to the fulfillment of the terms &
conditions, enclosed with this letter and-

SUBJECT TO THE FOLLOWING CONDITIONS :-

a. Location: Vill: Ambara , Teh: Jamai, Distt: Chhindwara (M.P.)
b. Mining Lease area: 162.153 Hectares
¢. Product & Production Capacity:
Activity / Product Qty / year
Mining of Coal 1.0 Million Ton per year,

(1) For any change in above industry shall obtain fresh consent from the Board.

(2) PP shall inform about restart of the mine as soon as further working is approved by the WCL Board. PP shall ensure & inform
about the compliances made towards installation of adequate Water/Air pollution control Measures on the new working pit like
Mine fencing, wind barrier wall around the coal stock yard, plantation & water sprinkling over haul road & installation of
adequate STP for the generated 160.0 KLD domestic effluent before restart of mine.

(3) PP shall ensure that mining is done in sanctioned lease area as per valid mining plan approved by the competent Authority

& in compliance of conditions laid in EC granted by MoEF & CC vide letter No. J-11015/252/2007-IA.I1 (M) dt 19.03.2008.

(4) Management to ensure timely repair and maintenance of its damaged coverings of transfer points and proper maintenance of
conveyor belt to avoid any leakages/ spillage of coal dust. Coal to be transported in fully covered condition to prevent its spillage
during transportation through rail/road. Proper water spraying arrangements to be installed to suppress the fugitive emission
generated during handling & transportation of the coal on roads. Mine management shall ensure proper maintenance of STP and
ETP so as to treat and properly utilize the treated effluent within mine lease area.

(5)As directed in the Fly Ash Uilisation Notification Issued by MoEF & CC, GOI on dt 31.12.2021; The PP shall initiate all
necessary actions from the project level to ensure time bound compliances listed in the notification to start utilisation of fly ash in
the OB dumps without delay. As per the notification, the fly ash generated since First Jan. 2022 is to be utilised on priority

The Validity of the consent is up to 31/03/2025 and has to be renewed before expiry of consent validity. Online application through

XGN with annual license fees in this regard shall be submitted to this office 6 months before expiry of the consent/Authorization.
Board reserves the right to amend/cancel / revoke the above condition in part or whole as and when required.
Enclosures:-
* Conditions under Water Act
* Conditions under Air Act
* General conditions
CCto:-
1. District Mining Officer, (Mining Section), Collector office, Chhindwara Dist. Chhindwara (M.P.) for information.
2. M.P. State Mining Corporation, Arera Hills, Jail Road, Bhopal (M.P.) for necessary action please.
3. Regional officer, Regional office, MPPCB, Chhindwara (M.P.)

By the order of Chairman, MPPCB

P —— Signature Nog Verified W‘L

R Digitally Signed'p¥ : Chandra e t——
Mohan ThakurfAS
Dighally e will dadbanr Date: 10/04/2023 07:46:44 PM CHANDRA MOHAN THAKUR
(Organic Authentication on AADHAR from UIDAI Server) Member Secretary
TPAV # 7TFUSHMUJPB 31
This Certificate generated from xgn.mp.nic.in are valid and does not require physical signatures, the certificate can be validated online from xgn.mp.nic.in using "TPAV" Number. Page:
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Consent Order MLP. Pollution Control Board
E-5, Arera Colony

Paryavaran Parisar, Bhopal - 16 MP
Tele : 0755-2466191, Fax-0755-2463742

CONDITIONS PERTAINING TO WATER (PREVENTION & CONTROL OF POLLUTION) ACT 1974 :-

1. The daily quantity of sewage shall not exceed 160.00 KL/day & it shall be treated through STP to be constructed in time Bound
manner before restart of the mining activity.

2. Trade Effluent Treatment:-
The applicant shall provide comprehensive effluent treatment system as per the proposal submitted to the Board and
maintain the same properly to achieve following standards-

pH Between 5.5-9.0 TDS Not exceed 2100 mg/l.
Suspended Solids Not exceed 100 mg/L. Chlorides Not exceed 1000 mg/1.
BOD 3 Days 270C Not exceed 30 mg/l.

COD Not exceed 250 mg/l.

Oil and grease Not exceed 10 mg/l.

For other parameters general standards of discharge as notified under EP Act 1986 shall be applicable.

3. Sewage Treatment :- The applicant shall provide comprehensive sewage treatment system as per the proposal submitted
to the Board and maintain the same properly to achieve following standards-

pH Between 55-9.0
Suspended Solids Not exceed 100 mg/1.
BOD ; Days 27°C Not exceed 30 mg/l.
COD Not exceed 250 mg/1.
Oil and grease Not exceed 10 mg/l.
Total Colliform Not exceed 1000 (MPN/100ML)
Sr  Water Code WC:  WWG:  Water Remark

(Qty in klpd - Kilo Ltr per Day) 436.000  5.00 Source

1 | Domestic Purpose 200.000 160.000 = Borewell To be treated through STP & recycled back or
2 | Fire fighting /Dust Suppression / 50.000 0.000 Recycled utilised in the Mine Lease Area of 162.15 Ha for
Plantation Mine Water dust suppression /plantation development.

4. The effluent shall be treated up to prescribed Standards and reuse in the process, for cooling and for green belt
devolvement/gardening within premises. Hence zero discharge condition shall be practiced. In no case treated effluent shall
be discharged outside of industry/unit premises.

5. Any change in production capacity, process, raw material used etc. and for any enhancement of the above prior
permission of the Board shall be obtained. All authorized discharges shall be consistent with terms and conditions of this
consent. Facility expansions, production increases or process modifications which result new or increased discharges of
pollutants must be reported by submission of a fresh consent application for prior permission of the Board

6. All treatment/control facilities/systems installed or used by the applicant shall be regularly maintained in good working
order and operate effectively/efficiently to achieve compliance of the terms and conditions of this consent

7. The Consent does not authorize or approve the Construction of any physical structures or facilities or the undertaking of
any work in any water course or within its high flood level (HFL) area

8. The specific effluent limitations and pollution control systems applicable to the discharge permitted herein are set forth as
above conditions.
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Consent Order MLP. Pollution Control Board
E-5, Arera Colony

Paryavaran Parisar, Bhopal - 16 MP
Tele : 0755-2466191, Fax-0755-2463742

9. Compilation of Monitoring data-

i. Samples and measurements taken to meet the monitoring requirements specified above shall be representative of the
volume and nature of monitored discharge.

ii. Following promulgation of guidelines establishing test procedures for the analysis of pollutants, all sampling and
analytical methods used to meet the monitoring requirements specified above shall conform to such guidelines unless
otherwise specified sampling and analytical methods shall conform to the latest edition of the Indian Standard specifications
and where it is not specified the guidelines as per standard methods for the examination of Water and Waste latest edition of
the American Public Health Association, New York U.S.A. shall be used.

iii. The applicant shall take samples and measurement to meet the monthly requirements specified above and report online
through XGN the same to the Board.

10. Recording of Monitoring Activities & Results-
i. The applicant shall make and maintain online records of all information resulting from monitoring activities by this
Consent.
ii. The applicant shall record for each measurement of samples taken pursuant to the requirements of this Consent as
follows:

(1) The date, exact place and time of sampling

(i1) The dates on which analysis were performed

(1ii))Who performed the analysis?

(iv)The analytical techniques or methods used and

(v)The result of all required analysis
iii. If the applicant monitors any Pollutant more frequently as is by this Consent he shell include the results of such
monitoring in the calculation and reporting of values required in the discharge monitoring reports which may be prescribed
by the Board. Such increased frequency shall be indicated on the Discharge Monitoring Report Form.
iv. The applicant shall retain for a minimum of 3 years all records of monitoring activities including all records of
Calibration and maintenance of instrumentation and original strip chart regarding continuous monitoring instrumentation.
The period of retention shall be extended during the course of any unresolved litigation regarding the discharge of pollutants
by the applicant or when requested by Central or State Board or the court.

11. Reporting of Monitoring Results:-
Monitoring Information required by this Consent shall be summarized and reported by submitting a Discharge Monitoring
report on line to the Board.

12. Limitation of discharge of oil Hazardous Substance in harmful quantities:-

The applicant shall not discharge oil or other hazardous substances in quantities defined as harmful in relevant regulations
into natural water course. Nothing in this Consent shall be deemed to neither preclude the institution of any legal action nor
relive the applicant from any responsibilities, liabilities, or penalties to which the applicant is or may be subject to clauses.

13. Limitation of visible floating solids and foam:
During the period beginning date of issuance the applicant shall not discharge floating solids or visible foam.

14. Disposal of Collected Solid waste/sludge-

All hazardous waste/sludge shall be disposed of as per the Authorization issued under Hazardous & other waste (M&TM)
Rules 2016. And/other Solids Sludge, dirt, silt or other pollutant separated from or resulting from treatment shall be
disposed of in such a manner as to prevent any pollutant from such materials from entering any such water Any live fish,
Shall fish or other animal collected or trapped as a result of intake water screening or treatment may be returned to eaters
body habitat.

15. Provision for Electric Power Failure-

The applicant shall assure to the consent issuing authority that the applicant has installed or provided for an alternative
electric power source sufficient to operate all facilities utilized by the applicant to maintain compliance with the terms and
conditions of the Consent.

16. Prohibition of Bypass system of treatment facilities-

The diversion or by-pass of any discharge from facilities utilized by the applicant to maintain compliance with the terms and
conditions of this Consent is prohibited except:

i. where unavoidable to prevent loss of life or severe property damage, or

ii. Where excessive storm drainage or run off would damage any facilities necessary for compliance with the terms and
conditions of this Consent. The applicant shall immediately notify the consent issuing authorities in writing of each such
diversion or by-pass in accordance with the procedure specified above for reporting non-compliance.
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Consent Order MLP. Pollution Control Board
E-5, Arera Colony

Paryavaran Parisar, Bhopal - 16 MP
Tele : 0755-2466191, Fax-0755-2463742

17. The mine management shall maintain zero discharge conditions as far as possible. The Mine management shall optimize
the water abstraction from the surface water source, if any, by utilizing the mine discharge for spraying on haul roads, mine
area and loading - unloading area after proper treatment. The treated mine discharge shall also be utilized for sanitary

purposes by providing separate supply lines, dust suppression and for plantation in order to ensure zero discharge status as
far as possible.

18. Rain water harvesting shall be undertaken to recharge ground water source and status of implementation shall be
submitted to the Board. Hydro-geological study of the area shall be reviewed annually. In case any adverse effect on ground

water quality and quantity is observed, mining shall be stopped and resumed only after applying mitigating steps to restore
the same.

19. Following works shall be completed in time bound manner --

A.. PP shall provide drinking water facilities like installation of RO plants with proper water supply pipe fittings
to nearby rural areas and also install hand pumps by seeking consent from Panchayat of the villages located
within the study area of 10 km radius buffer zone.

B.. PP shall desilt and deepen ponds in nearby villages .

C.. PP shall without delay install 01 No. continuous ambient air quality monitoring station at suitable location
preferably village side with in this mine in consultation of the MP Pollution Control Board. The real time data so
generated shall be uploaded on company website & transmitted to the central server of MPPCB installed at
ESC Bhopal. In addition data should also be displayed digitally at entry and exit gate of mine lease area for
public display.

D.. PP to replace the existing water sprinkler with Fog cannon mist sprayer in time bound manner. Also additional
Fog canons be installed to reduce the impact of air pollution at dust generating sources such as haul road, CHP
etc.

E.. PP shall plant Sal trees and other native specifies and create a nursery to distribute the species freely in the
region for redevelopment of Sal forest in the region.

20. The effluent discharges (Mine waste water, workshop effluent) shall be monitored in terms of the parameters notified
under the Water Act 1974 Coal industry standards vide GSR 742 (E) dated 25th September, 2000 and as amended from
time to time by the Central Pollution Control Board.

21. Regular monitoring of ground water level and quality shall be carried out in the around the mine lease area by
establishing a network of existing wells and constructing new piezometers during the mining operations. The monitoring of
ground water levels shall be carried out four times a year i.e. pre monsoon, monsoon, post monsoon and winter. The ground
water quality shall be monitored once a year, and the data thus collected shall be sent regularly to M P pollution control
Board along with the Regional Office Ministry of Environment, Forest and Climate Change.

22. PP shall carry out monthly water monitoring quality of River bodies located within 5 Km radius and conduct Bio- assay
test half yearly and further monitoring Ground water level.

23. Monitoring of water quality upstream and downstream of nearby water bodies shall be carried out once in six months
and record of monitoring data shall be maintained and submitted to the MP pollution Control Board along with the Regional
Office Ministry of Environment, Forest and Climate Change.

24. Ground water shall not be used for mining operations. Rainwater harvesting shall be implemented for conservation and
augmentation of ground water resources & water thus stored shall be used for the mining operations & control of fugitive
emissions.

25. Catch and/or garland drains and siltation ponds in adequate numbers and appropriate size shall be constructed around
the mine working, coal heaps & OB dumps to prevent run off of water and flow of sediments directly into the river and
water bodies.

26. Dump material shall be properly consolidated / compacted and accumulation of water over dumps shall be avoided by
providing adequate channels for flow of silt into the drains. The drains/ponds so constructed shall be regularly de-silted
particularly before onset of monsoon and maintained properly. Sump capacity should be adequate to provide proper
retention to allow settling of silt material. The Water so collected in the sump shall be utilised for dust suppression and
green belt development and other industrial use 34
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M.P. Pollution Control Board

E-5, Arera Colony

Paryavaran Parisar, Bhopal - 16 MP
Tele : 0755-2466191, Fax-0755-2463742

Consent Order

27. Dimension of the retaining wall constructed, if any, at the toe of the OB dumps within the mine to check run-off and
siltation should be based on the dump and adjacent field/habitation/water bodies.

28. Adequate ground water recharge measures shall be taken up for augmentation of ground water. The project authorities
shall meet water requirement of nearby village(s) after due treatment conforming to the specific requirement (Standards).

29. Industrial waste water generated from CHP, workshop and other waste water, shall be properly collected and treated so
as to conform to the standards prescribed By the Board under Water Act 1974 and Environment (protection) Act 1986 and
the rules made there under and as amended from time to time. PP shall ensure that adequate ETP/STP are provided for the
above stated effluents.

30. The water pumped out from the mine after siltation, shall be utilized for industrial purpose viz watering the mine area.
Roads Green belt development etc. The drains shall be regularly desilted particularly after monsoon and maintained

properly.

31. The surface drainage plan including surface water conservation plan for the area of influence affected by the said
mining operations considering the presence of the river/rivulet/pond/take etc shall be prepared and implemented by the
project proponent. The surface drainage plan and or any diversion of natural water courses shall be as per the approved
Mining Plan/ETA/EMP report and with the due approval of the concerned State/Gol Authority.

32. The construction of embankment to prevent any danger against inrush of surface water into the mine should be as per the
approved Mining Plan and as per the permission of DGMS or any other authority as prescribed by the law.

33. The project proponent shall take all precautionary measures to ensure riverine/riparian ecosystem in and around the coal

mine up distance of 5 Km. A riverine/riparian ecosystem conservation and management plan should be prepared and
implemented in consultation with the irrigation/Water resource department Government of MP.

CONDITIONS PERTAINING TO AIR (PREVENTION & CONTROL OF POLLUTION) ACT 1981 :-

1. The applicant shall provide comprehensive air pollution control system consisting of control equipments as per the proposal
submitted to the Board with reference to generation of emission and same shall be operated & maintained continuously so as to
achieve the level of pollutants to the following standards:-

Name of section Type of Control equipment SPM/RSPM/SO2/NOx SPM/RSPM/SO2/NOx

Emissions | to be installed (Time weighted annual | (Time weighted 24 hr
Average)* (ug/Nm3 ) Average) (ug/Nm3 )*

Loading-unloading,

Haul road, Coal Dust Collector, Dust

Transportation Road, | Fugitive Suppressor, Green 430/215/80/80 600/300/120/120

CHP, Railway Siding, Belt, Water

Blasting, Drilling, OB Sprinkler, Wind

Dumps etc Breaking Wall

2. Ambient air quality at the boundary of the industry/unit premises shall be monitored and reported to the Board regularly on
quarterly basis: The Ambient air quality norms are prescribed in MoEF gazette notification no. GSR/826(E), dated: 16/11/09.
Some of the parameters are as follows:

a. Particulate Matter (less than 10 micron) - 100 pg/m3 (PMjo g/m3 24 hrs. basis)
b. Particulate Matter (less than 2.5 micron) - 60 pg/m3 (PM;5 u g/m3 24 hrs. basis)
¢. Sulphur Dioxide [SO,] (24 hrs. Basis) - 80 pg/m’
d. Nitrogen Oxides [NO,] (24 hrs. Basis) - 80 pg/m’
e. Carbon Monoxide [CO] (8 hrs. Basis) - 2000 p g/m3
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Consent Order MLP. Pollution Control Board
E-5, Arera Colony

Paryavaran Parisar, Bhopal - 16 MP
Tele : 0755-2466191, Fax-0755-2463742

3. The industry shall take adequate measures for control of noise level generated from industrial activities within the
premises less than 75 dB(A) during day time and 70 dB(A) during night time.

4. The industry/unit shall make the necessary arrangements for control of the fugitive emission from any source of
emission/section/activities.

5. All other fugitive emission sources such as leakages, seepages, spillages etc shall be ensured to be plugged or sealed or
made airtight to avoid the public nuisance.

6. All the internal roads shall be made pucca to control the fugitive emissions of particulate matter generated due to
transportation and internal movements. Good housekeeping practices shall be adopted to avoid leakages, seepages,
spillages etc.

7. Industry shall take effective steps for extensive tree plantation preferably in 03 rows of the local tree species with
minimum spacing of 2X2 meters within or around the industry/unit premises for general improvement of environmental
conditions and as stated in below..

8. Mine management shall install CAAQMS stations at suitable locations to monitor ambient air quality in the leased
area of the mine itself and shall provide its suitable unhindered connectivity with Environment Surveillance Centre of the
MPPCB and transmit the data at the earliest.

09. Loading and unloading areas including all the transfer points should also have efficient dust control arrangements
These should be properly maintained and operated. Dust control measures shall be adopted at coal transfer points
as per the need.

10. Mine management shall provide continuous water sprinkler systems at all suitable locations on the road side and
also provide proper pollution control arrangements to control the fugitive emission generates due to transportation of
Coal from CHP to siding.

11. Drills shall be wet operated to reduce the fugitive emission.Coal stock area should have
all APC arrangement e.g. wind breaking wall of height 6 meter with fixed type water spraying system.

12. Continuous ambient air quality monitoring stations as prescribed in the statue be established in the core zone as

well as in the buffer zone for monitoring of pollutants, namely PM10 PM25 SO2 and NO?2. Location of the stations
shall be decided based on the meteorological data topographical features and environmentally and ecologically sensitive
targets in consultation with RO MPPCB Chhindwara. Online ambient air quality monitoring stations shall be installed
in addition to the regular monitoring stations as per the requirement, Monitoring of heavy metal such as Hg, As, Cd,
Cr, etc shall also be carried out at regular interval.

13. Transportation of coal, to the extent permitted by road, shall be carried out by covered trucks/conveyors. Effective
control measures such as regular water/mist sprinkling/rain gun etc shall be carried out in critical areas prone to air
pollution ( higher values of MP10/PM25) such as haul road, loading/unloading and transfer points.

14. Fugitive dust emission from all sources shall be controlled regularly. It shall be ensured that the Ambient Air Quality
parameters conform to the norms prescribed by the MP Pollution Control Board.

15. The transportation of coal shall be carried out as per the provisions and route envisaged in the approved Mining
Plan or environment monitoring plan. Transportation of the coal through the existing road passing through any village
shall be avoided. In case, it is proposed to construct a bypass road, it should be so constructed so that the impact of
sound, dust and accidents could be appropriately mitigated.

16. Vehicular emissions shall be kept under control and regularly monitored. All the vehicles engaged in miming and
allied activities shall be operate only after obtaining ,,PUC* certificate from the authored pollution testing centres.

17. Coal stock pile/crusher/feeder and breaker material transfer points shall be fully covered to avoid air borne dust.
Side cladding all along the conveyor gantry should be made to avoid air borne dust. Drills shall be wet operated or
fitted with dust extractors. 36
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18. PP should install adequate Wind breaker/shield arrangement along the railway siding for reducing the dust
propagation in upwind direction in consultation with RO MPPCB Chhindwara.

19. The project proponent shall monitor the criteria pollutants level namely: PM10 SO2 NOx (ambient levels) or
critical sectoral parameters indicated for the project and display the same at a convenient location for disclosure to the
public and put on the website of the company.

20. Adequate measurers shall be taken for control of noise levels as per Noise Pollution Rules, 2016 in the work
environment. Workers engaged in blasting and drilling operations, operation of HEMM, etc shall be provided with
personal Protective equipments (PPE) like ear plugs/muffs in conformity with the prescribed norms and guideline in
the regard. Adequate awareness Programme for users to be conducted. Progress in usage of such accessories shall be
monitored.

21.The illumination and sound at night at project sites disturb the villages in respect of both human and animal
population. PPs must ensure that the biological clock of the villages is not disturbed. PP shall orient the floodlights/

masks away from the villagers and keep the noise levels well within the prescribed limits for day light/night hour.

GENERAL CONDITIONS:

MANAGEMENT & DISPOSAL OF FLY ASH

MOoEF &CC GOI has come up with recent notification dated 31.12.2021 regarding procedures & mandate to increase
utilisation of fly ash generated by the thermal power plants through the Coal mines under extended producers responsibility.
This notification No.SO 5481 (E)dated 31.12.2021 has been published suppressing the previous Fly Ash Utilisation
Notification dt 14.09.199 as amended.

2. Following paras no. 3 & 4 of part B at page no. 16 of the notification are reproduced for taking necessary action
at your end ----
3)
It shall be obligatory on all mines located within 300 Kilometres radius of thermal power plant to undertake backfilling of
ash in mine voids or mixing of ash with external overburden dumps under extended Producer Responsibility (EPR). All
mine owners or operators (Government, Public and Private sector) within three Hundred kilometres (by road) from coal or
lignite based thermal power plants, shall undertake measure to mix at least 25 percent of ash on weight to weight basis of the
materials used for external dump of overburden, backfilling or stowing of mine (running or abandoned as the case may be) as
per the guidelines of the Director General of Mines Safety (DGMS).

Provided that such thermal power stations shall facilitate the availability of required quality of ash by delivering ash free of
coast and bearing the cost of transportation or transportation arrangement decided on mutually agreed terms and mixing of
ash with overburden in mine voids and dumps shall be applicable for the overburden generated from the date of publication
of this notification and the utilisation of ash in the said activities shall be carried out in accordance with guidelines laid
down by the Central Pollution Control Board, Director General of Mines Safety and Indian Bureau of Mines.

“)

(1) All mine owners shall get mine closure plans (progressive and final) to accommodate ash in the mine voids and the
concerned authority shall approve mine plans for disposal of ash in mine voids and mixing of ash with overburden
dumps. The Ministry of Environment Forest and Climates Change (MOEFCC) has issued guidelines on 28th August,
2019 regarding exemption of requirement of Environment Clearance of thermal power plants and coal mines along with
the guidelines to be followed for such disposal.

(ii ) The Ministry in consultation with Central Pollution Control Board (CPCB), Director General of Mine Safety (DGMS)
and Indian Bureau of Mines (IBM) may issue further guidelines time to time to facilitate ash disposal in mine voids and
mixing with overburden dumps and it shall be the responsibility of mine owners to get the necessary amendments of
modification in the permission issued by various regulatory authorities within one year from the date of identification of
such mines. 37
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3. The non hazardous solid waste arresting in the industry/unit/unit premises sweeping, etc. be disposed off scientifically so as not
to cause any nuisance/pollution. The applicant shall take necessary permission from civic authorities for disposal to dumping site. If
required.

Non Hazardous Solid wastes:-

Type of waste Quantity Disposal
Scrap/ Plastic packing material wood, card board, gunny begs etc Sale to authorized party/As Per CPCB. MoEF Guide lines /
Others.

4. The applicant shall allow the staff of Madhya Pradesh Pollution Control Board and/or their authorized representative, upon the
representation of credentials:
a. To inspect raw material stock, manufacturing processes, reactors, premises etc to perform the functions of
the Board.
b. To enter upon the applicant’s premises where an effluent source is located or in which any records are required
to be kept under the terms and conditions of this Consent.
c. To have access at reasonable times to any records required to be kept under the terms and conditions of
this Consent.
d. To inspect at reasonable times any monitoring equipment or monitoring method required in this Consent: or,
e. To sample at reasonable times any discharge or pollutants.

5. Industry shall install separate electric metering arrangement for running of pollution control devices and this arrangement shall
be made in such fashion that any non functioning of pollution control devices shall immediately stop electric supply to the
production and shall remain tripped till such time unless the pollution control device/devices are made functional. The record of
electricity consumption for running of pollution control equipment shall be maintained and submitted to the Board every month.

6. All approach roads to mine and all other roads which are in regular use should be black topped in time bound manner. The
maintenance of road shall be done by PP in collaboration with State Government.

7. Coal Mining shall be carried out only by surface miners.Mining shall be carried out as per the approved mining plan
(including Mine Closure Plan) abiding by mining laws related to coal mining and the relevant circulars issued by Directorate
General Mines Safety (DGMS). No mining shall be carried out in forest land without obtaining Forestry Clearance as per
Forest(Conservation) Act, 1980.

8. Project Proponent shall obtain blasting permission from DGMS for conducting mining operation near villages and also
explore deployment of rock breakers of suitable capacity in the project to avoid blasting very near to villages. There shall be no
damages caused to habitation/structures due to blasting activity.

9. Controlled blasting should be practiced with the use of delay detonators and only during daytime. The mitigative measures for
control of ground vibrations and to arrest the fly rocks and boulders should be implemented.

10. The top soil shall be used for land reclamation and plantation purposes. Active OB dumps shall be stabilised with native
grass species to prevent erosion and surface run off. The other overburden dumps shall be vegetated with native flora species.
The excavated area shall be backfilled and afforested in line with the approved Mine Closure Plan. Monitoring and management
of rehabilitated area shall continue until the vegetation becomes self-sustaining. Compliance status shall be submitted to the
Ministry of Environment, Forest and Climate Change/Regional Office. Top soil should be stored separately at earmarked area
and necessary vegetation shall be maintained to avoid any containment of dust. It shall be used in reclamation of OB dump as per
the approved mining plan

11. The topsoil shall temporarily be stored at earmarked site(s) only and shall not be kept utilized. Further, it may be ensured that
as per the time schedule specified in mine closure plan it should remain live till the point of utilization.

12. The mine management shall stack the over burden at earmarked dump site(s) only. Keeping the overall slope as 280 filled.
The Over Burden dumps shall be backfilled and scientifically vegetated with suitable native species to prevent erosion and
surface runoff. Catch drains and siltation ponds of appropriate size shall be constructed to arrest silt, sediment flow from soil, OB

dumps.
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13. Garland drain of appropriate size, gradient and length shall be constructed for both mine pit and for waste dump & sump
capacity shall be designed keeping 50% safely margin over and above peak sudden rainfall (based on 50 years data) and
maximum discharge in the area adjoining the mine site. The garland drain shall be stone pitched /lined to prevent the erosion.
Sump capacity shall also provide adequate retention period to allow proper settling of silt material. Sedimentation pits shall be
constructed at the corners of the garland drains and de-silted at regular intervals.

14. Mine management shall provide retaining wall at the toe of the dumps and OB benches within the mine to check runoff and
siltation. Design of these structures shall be based on rainfall data.

15. Appropriate embankment shall be provided along the side of the river / nallah flowing near or adjacent to the mine and there
shall be no overflow of OB into the river and into agricultural fields.

16. Progressive backfilling of mine and progressive reclamation of OB dump shall be done. Active OB Dump should not be kept
barren/Open and should be covered by temporary grass to avoid air born of particles and adequate width and height of toe wall
shall be provided all along with OB Dump.

17. The Mine shall have to do the work of biological reclamation as per direction of Indian Bureau of mines; GOI and ministry
of Environmental & Forest Govt. of India on the internal and external dumps and yearly reclamation data shall be submitted to
the Board.

18. The final mine void depth should preferably be as per the approved Mine Closure Plan, and in case it exceeds 40 mt adequate
engineering investments shall be provided for sustenance of aquatic life therein. The remaining area shall be backfilled and
covered with thick and alive top soil.

19. Post-mining land be rendered usable for agricultural/forestry purposes and shall be diverted. Further action will be treated as
specified in the guidelines for Preparation of Mine Closure Plan issued by the Ministry of Coal dated 27th August 2009 and
subsequent amendments.

20. The entire excavated area, backfilling, external OB dumping (including top soil) and forestation plan shall be in conformity
with the “during mining” “post mining” land use pattern, which is an integral part of the approved Mining Plan and the EIA/EMP
. Progressive compliance status vis-a-vis the post mining land use pattern shall be submitted to the Board along with MOEF&CC

21. Greenbelt consisting of 3 tier plantation of adequate width shall be developed all along the mine lease area as soon as
possible. The green belt comprising a mix of native species, (endemic species should be given priority) shall be developed all
along the major approach/coal transportation roads.

22. The project proponent shall make necessary alternative arrangements, if grazing land is involved in core zone, in
consultation with the State government to provide alternate areas for livestock grazing, if any, In this context the project
proponent shall implement the directions of Honble Supreme Court with regard to acquiring grazing land.

23. Digital Survey of entire lease hold area/core zone using Satellite Remote Sensing survey shall be carried out at least once in
there years for monitoring land use pattern and report in 1:50.000 scale or as notified by Ministry of Environment Forest and
Climate Change (MOEFCC).

24. Mine Management shall submit environmental statement for the previous year ending 31st March on or before 30th
September every year to the Board. Mine Management shall comply with all the relevant Acts/Rules, directions, guide lines
issued by MoEF/CPCB/MPPCB from time to time as required and, if applicable.

25. The issuance of this Consent does not convey any property rights in either real or personal property or any exclusive
privileges, nor does it authorise any invasion of personal rights, nor any infringement of Central, State or local laws or
regulations.

26. Industry shall install separate electric metering arrangement for running of pollution control devices and this arrangement
shall be made in such fashion that any non functioning of pollution control devices shall immediately stop electric supply to
the production and shall remain tripped till such time unless the pollution control device/devices are made functional. The
record of electricity consumption for running of pollution control equipment shall be maintained and submitted to the Board
every month.

39
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27. This consent is granted in respect of Water pollution control Act 1974 or Air Pollution Control act, 1981 or Authorization
under the provisions of Hazardous and other Waste (Management & Transboundary movement) Rules 2016 only and does not
relate to any other Department/Agencies. License required from other Department/Agencies have to be obtained by the unit
separately and have to comply separately as per there Act / Rules.

28. Balance consent/authorisation fee, if any shall be recoverable by the Board even at a later date.

29. The applicant shall submit such information, forms and fees as required by the board not letter than 180 day prior to the
date of expiration of this consent/authorisation .

30. The industry/unit shall establish a separate environmental cell, headed by senior officer of the unit for reporting the
environmental compliances. The industry/ Unit shall submit environmental statement for the previous year ending 31st
March on or before 30th September every year to the Board.

31. Industry shall obtain membership of Emergency Response Center of the Board if needed.

32. Knowingly making any false statement for obtaining consent or compliance of consent conditions shall result in the
imposition of criminal penalties as provided under the section 42(g) of the Water Act or section 38 (g) of the Air Act.

33. Mine management shall ensure the disposal of Garbage/ Municipal solid waste of mine’s colony area as per the Solid
Waste Management Rules, 2016.

34. After notice and opportunity for the hearing, this consent may be modified, suspended or revoked by the Board in whole
or in part during its term for cause including, but not limited to, the following :

(a) Violation of any terms and conditions of this Consent.

(b) Obtaining this Consent by misrepresentation of failure to disclose fully all relevant facts.

(c) A change in any condition that requires temporary or permanent reduction or elimination of the authorized discharge.

35. On violation of any of the above-mentioned conditions the consent granted will automatically be taken as canceled and
necessary action will be initiated against the industry.

Consent/authorization as required under the Water (Prevention & Control of Pollution) Act, 1974 , The Air

(Prevention & Control of Pollution) Act, 1981 is granted to your industry subject to fulfillment of all the conditions

mentioned above. For renewal purpose you shall have to make an application to this Board through XGN at least Six

months before the date of expiry of this consent/authorisation. The applicant without valid consent (for operation) of
the Board shall not bring in to use any outlet for the discharge of effluent and gaseous emission.

For and on behalf of

M.P. Pollution Control Board

By the order of Chairman, MPPCB

E L ST ET gt TH W\'W

LT

T e

Dumtales o sk b CHANDRA MOHAN THAKUR
(Organic Authentication on AADHAR from UIDAI Server) Member Secretary
TPAV # 7FUSHM UJPB
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View Half Yearly Compliance Report at Project Proponent

Proposal Details

Proposal No
IA/MP/CMIN/8147/2007
Category

Coal Mining

Name of Project
Ambara Open Cast Patches Coal Mine Project

Plot / Survey/ Khasra No.
Village(s)

Sub-District(s)

State

MADHYA PRADESH
District

CHHINDWARA

MokEF File No
J-11015/252/2007-1A.1(M)
Name of the Entity/
Corporate Office
Western Coalfields Limited
Entity's PAN
*****EQUIRED

Entity Name as per PAN

Western Coalfields Limited

Entity details mentioned above is correct ?
Agree

Covering Letter

Covering Letter

41

https://parivesh.nic.in/compliance/api/view?compliance_report_id=446717378

View Compliance

\I

1/14



12/19/25, 5:17 PM View Compliance

Click to View

Compliance Reporting Details

Reporting Year

2025

Reporting Period

01 Dec(01 Apr - 30 Sep)

Remark(if any)

Six monthly EC Compliance report is being submitted for the FY 2025-26 for the period of April

2025 to September 2025

Details of Production and Project Area

Date of Commencement of Project/Activity

25-03-2008
Project Area as per EC Granted(ha.) Actual Project Area in Possession(ha.)
Private 0 0
Revenue Land 111.679 111.679
Forest 16 16
Others 35.574 35.574
Total 163.253 163.253
Land Documents
NA
Sr.No. Name of Units As per EC  As per CTO ID Valid Production
the Granted CTO Up To during last
Product Granted financial year
1 Coal Million 1 1 AW57962  31- Nil
Tons per 03-
Annum 2025
(MTPA)
Conditions
Specific Conditions
Sr.No. Condition Condition Status of Compliance,Remarks / Reason and
Heading Details Supporting Documents

1 LAND No external
RECLAMATION dumping of OB.

PPs Submission
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Entire OB excavation is

being back filled into de-
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GREENBELT

AIR QUALITY
MONITORING
AND
PRESERVATION

AIR QUALITY
MONITORING
AND
PRESERVATION

The entire OB
being generated
in the balance
life of mine shall
be back filled.

The road for
coal transport
shall be black
topped and
avenue trees
developed on
both side.

Drills should be
wet operated

High efficiency
bag filters /
water sprinkling
system to check
fugitive
emissions from
crushing
operation
conveyor system
/ rope way
haulage roads,
transfer points
etc. shall be
installed and
operated
effectively at all
times of
operation. The
water sprinklers
should be of
mist type with
fine nozzles to
avoid slurry
formation along
the roads
Plantation
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View Compliance

PPs Submission

PPs Submission

PPs Submission

coaled void. No OB is
dumped externally.
Complied
27-11-2025
Attachment:NA

The existing road for
transport of coal is
already black topped.
Coal transport road from
Weighbridge to
Palachourai siding has
been widened and
strengthened.

Being Complied
27-11-2025
Attachment:NA

The drills are wet
operated as and when
considered necessary
and also implemented as
per guide lines of DGMS.
Being Complied
27-11-2025
Attachment:NA

Sprinklers have been
installed around CHP
hopper and conveyor
using pipe arrangement.
Also, arrangements have
been made for sprinkling
by mobile water tankers
around CHP. Presently
mine has been
discontinued since
September 2022.

Being Complied
27-11-2025
Attachment:NA
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5

Risk Mitigation
and Disaster
Management

GREENBELT

View Compliance

should be
developed in the
area around the
CHP with native
species.

Controlled L
. PPs Submission

blasting should

be practiced

with use of

delay

detonators. The

initiative

measures for

control of

ground

vibrations and

to arrest the fly

rocks and

boulders should

be

implemented.

Area bought L

PPs Submission
under
afforestation
shall be not less
than 50 Ha and
include. Back
filled area
(50Ha) along ML
boundary, along
roads and
vacant area
within and
outside the
lease by
planting native
species in
consultation
with local DFO /
Agriculture
Department. The
density of the
trees should be
around 2500
plants per
hectare.
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Blasting is being done in
a scientific manner so
that no damages occur
to nearby settlements.
Furthermore no
subsidence has been
observed during the
mining operation. The
blasting is done as per
permission of DGMS so
as to effectively control
ground vibration and fly
rock and bolder using
delay detonators. Use of
locking caps for control
of ground vibrations, fly
rock control and
improvement in blasting
performance is being
practiced.

Being Complied
27-11-2025
Attachment:NA

Till date 144678 nos.
plants has been planted
in 57.87 ha. of backfilled
area by planting native
species with a density of
2500 plants per hectare.
The plantation work has
been awarded to
Madhya Pradesh Rajya
Van Vikas Nigam along-
with maintenance of 04
years.

Being Complied
27-11-2025
Attachment:NA
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7

GREENBELT

WASTE
MANAGEMENT

A progressive
mine closure
plan shall be
implemented by
reclamation of
decoaled quarry
area and
afforestation by
planting native
plant species in
consultation
with local
DFO/Agriculture
Department. The
density of the
trees should be
around 2500
plants per ha.

Mine discharge
water shall be
treated to
conform to
prescribed
standards
particularly for
pH and TSS
before discharge
into any natural
watercourse or
nallah outside
the mine.
Quality of water
at discharge
points shall be
monitored
regularly and
records
maintained
thereof.

View Compliance

PPs Submission

PPs Submission
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Approved Mine Closure
Plan for the mine exists
and accordingly funds
are deposited in an
Escrow account. Copy of
Approved Mine
Enclosure Plan enclosed.
Plantation on OB dump
and surrounding areas is
carried out through MP
Rajya Van Vikas Nigam
Limited (MPRVVN) and
the density of plantation
is 2500 nos. per hectare.
Being Complied
27-11-2025
Attachment:NA

Mine has been
discontinued since
September 2022 due to
exhaustion of the
reserves. Further
extension of mine is
proposed for which
mining plan has been
approved by the
competent authority.
Mine shall start its
operations after
obtaining all the
statutory clearances. The
mine water, during
operation of the mine is
dewatered into an
adjacent abandoned
quarry for storage. The
water from the
abandoned quarry is
supplied to WCL colony
and nearby Ambara
village for domestic use,
after adequate treatment
in the filtration plant.
Quality of the water is
monitored periodically
and records are
maintained.

Being Complied
27-11-2025
Attachment:NA
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10

WATER QUALITY
MONITORING
AND
PRESERVATION

Human Health
Environment

Regular
monitoring of
groundwater
level and quality
should be
carried out by
establishing a
network of
existing wells
and construction
of new
piezometers.
The monitoring
for quality
should be done
four times a year
in pre-monsoon
(May) Monsoon
(August), post
monsoon
(November) and
winter (January)
seasons and for
quality in May.
Data thus
collected should
be submitted to
the Ministry of
Environment &
Forest and to
the Central
pollution control
Board quarterly
within one
month of
monitoring.

Besides carrying
out regular
periodic health
check up of their
workers, 10% of
the workers
identified from
workforce
engaged in
active mining
operations shall
be subjected to
health check up
for occupational
diseases and
hearing
impairment, if
any through an
agency such as
NICH,
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View Compliance

PPs Submission

PPs Submission

Monitoring of ground
water level along with
quality is being done
through a certified
agency, four times a year
as specified. The annual
ground water
monitoring and
groundwater quality
reports are submitted to
Regional Offices of
MOEF Bhopal and CGWB
Bhopal. Reports for the
period of Apr25 to
Sep25 are enclosed.
Being Complied
27-11-2025

Attachment: Click to
View

Periodical Medical
Examination (P.M.E.) are
carried out compulsorily
on each employee once
in five years with the
purpose of detecting
and keeping the record
of diseases with specific
importance to the coal
workers viz.
Pneumoconiosis. During
P.M.E. the candidates are
subject to complete
clinical examination
reeling to occupational
diseases and hearing
impairment. As WCL is
having all the
infrastructure facilities to
comply with all statutory
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11

MISCELLANEOUS

View Compliance

Ahmedabad
within a period
of two yrs. and
the results
reported to this
ministry and to
DGMS.

A detailed mine L
PPs Submission

closure plan

along with

details of

Corpus Fund

should be

submitted five

years to the

Ministry of

Environment

and Forests RO,

Bhopal for

Approval.
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obligations regarding
occupational health
survey of all its
employees, help from
external organization i.e.:
NIOH, Ahmedabad is not
required. Presently Mine
is not operational since
September 2022.

Being Complied
27-11-2025
Attachment:NA

Copy of Approved Mine
Closure Plan enclosed
with six monthly EC
compliance report. Total
Amount deposited in
Escrow account of
Ambara OC mine is
1829.3445 lakhs till date
and balance as on
31/03/25 is INR
21,75,89,860.41/-

Being Complied
27-11-2025
Attachment:NA
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12

MISCELLANEOUS

General Conditions

Sr.No.

2

3

Condition
Heading

Statutory
compliance

MISCELLANEOUS

AIR QUALITY
MONITORING

View Compliance

For monitoring
land use pattern

PPs Submission

and for post
mining land
uses time series
of land use
maps based on
satellite imagery
(on a scale of
1:5000) of the
core zone and
buffer zone from
the start of the
project until end
of mine life shall
be prepared
once in 3 years
(for any one
particular
season which is
consistence in
the time series)
and the report
submitted to
MOEF and its
regional office
at Bhopal

Condition
Details

No change in
mining

PPs Submission

technology and
scope of working
should be made
without prior
approval of the
Ministry of
Environment &
Forests.

No change in o
PPs Submission

calendar plan

including

excavation,

quantum of

mineral coal and

waste should be

made.

Four ambient air L.
. PPs Submission
quality

monitoring 48

https://parivesh.nic.in/compliance/api/view?compliance_report_id=446717378

Land Use monitoring is
being done through
satellite imagery as
specified. The land use
monitoring report for
Pench-Kanhan- Tawa
valley for the year 2020
is uploaded on the
website of WCL
(westerncoal.in).

Being Complied
27-11-2025
Attachment:NA

Status of Compliance,Remarks / Reason and
Supporting Documents

No change in mining
technology is proposed
Being Complied
27-11-2025
Attachment:NA

No change in calendar
program is proposed.
Being Complied
27-11-2025
Attachment:NA

Four air quality -
monitoring station
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AND
PRESERVATION

AIR QUALITY
MONITORING
AND
PRESERVATION

AIR QUALITY
MONITORING
AND
PRESERVATION

stations should
be established in
the core zone as
well in the buffer
zone for SPM,
RPM, SO2 and
Nox monitoring
Location of the
stations should
be decided based
on
meteorological

Fugitive dust
emissions (SPM
and RPM) from
all the sources
should be
controlled
regularly
monitored and
data recorded
properly. Water
spraying
arrangement on
haul roads,
wagon loading
and dump trucks
(loading and
unloading) point
should be
provided and
properly
maintained.

Data on ambient
air quality (SPM,
RPM, SO2 and
NOx) should be
regularly
submitted to the
Ministry including
its Regional
Office and to the
state pollution

https://parivesh.nic.in/compliance/api/view?compliance_report_id=446717378

View Compliance

PPs Submission

PPs Submission

already exist at this
mine. Monitoring
reports for period April
2025 to Septmber 2025
are enclosed. Also,
CAAQMS Monitoring
station has been
established in the buffer
zone of the mine, to
monitor the air quality
parameters in
compliance of the CTO
conditions issued by
MPPCB.

Being Complied
27-11-2025
Attachment: Click to
View

Fugitive dust emission is
being controlled by
water spraying through
mobile water tankers of
capacity 4500 litres and
12000 litres
(Photographs enclosed).
The SPM and RPM is
also regularly
monitored every
fortnight at four
locations in the core
and buffer zone around
the mine. Coal
transportation trucks
are optimally loaded
and covered with
tarpaulin. Presently
mine has been
temporarily
discontinued since Sep
22.

Being Complied
27-11-2025
Attachment:NA

Ambient Air Quality
monitoring is being
done regularly as per
GSR 742 (E) dated
25/09/2000. The
monitoring reports are
submitted along with
six monthly EC
compliance report to
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Noise Monitoring
& Prevention

WASTE
MANAGEMENT

AIR QUALITY
MONITORING
AND
PRESERVATION

Control Board
and Central
Pollution Control
Board once in six
mont hs.

Adequate
measures should
be taken for
control of noise
levels below 85
dBA in the work
enrichment
workers engaged
in blasting and
drilling operation,
operation of
HEMM etc should
be provided with
ear plugs / muffs.

Industrial waste
water (workshop
and waste water
from the mine)
should be
properly
collected treated
so as to conform
to the standard
prescribed under
GSR 422 (E)
dated 19 May
1993 and 31
December or as
amended from
time to time
before discharge.
Oil and grease
trap should be
installed before
discharge.

Vehicular
emissions should
be kept under
control and
regularly

View Compliance

PPs Submission

PPs Submission

PPs Submission
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MOEF Regional Office,
Bhopal and MPPCB,
Bhopal. Also, CAAQMS
Monitoring station has
been established in the
buffer zone of the mine,
to monitor the air
quality parameters in
compliance of the CTO
conditions issued by
MPPCB.

Being Complied
27-11-2025
Attachment:NA

All measures for noise
pollution control are
taken, regular
monitoring is also
carried out and workers
are provided with ear
plugs or ear muffs.
Being Complied
27-11-2025
Attachment: Click to
View

Mine does not have
Workshop, so no
workshop effluent is
discharged. However
mine pumped out water
is regularly monitored
and collected in old
abandoned quarry and
being used for domestic
purpose. Regular water
quality monitoring is
done, same is
periodically submitted
to Pollution Control
Board

Being Complied
27-11-2025
Attachment:NA

All vehicles used in the
project are mandated to
have a PUC certificate.
Coal truck are covered

10/14
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9

10

11

MISCELLANEOUS

Human Health
Environment

MISCELLANEOUS

View Compliance

monitored
vehicles used for
transporting the
mineral should
be covered with
tarpaulins and
optimally loaded.

Environmental
laboratory should
be established
with adequate
number and type
of pollution
monitoring and

PPs Submission

analysis
equipment in
consultation with
state pollution
control board.

Personal working
in dusty areas
should wear

PPs Submission

protective
respiratory device
and they should
also be provided
with adequate
training and
information on
safety and health
aspects.
Occupational
health
surveillance
programs of the
worker should be
undertaken
periodically to
observe any
contraction due
to exposure to
dust.

A separate o
. PPs Submission
environmental

management cell

with suitable

qualified personal

should be set up

under the control

of a Senior

Executive, who

will report

directly to the 51

https://parivesh.nic.in/compliance/api/view?compliance_report_id=446717378

with tarpaulin and
optimally loaded.
Being Complied
27-11-2025
Attachment:NA

Environmental
monitoring is done by
CMPDIL. A well
established
environment laboratory
exists in CMPDIL which
is NABL accredited.
(Copy of NABL
Certificate enclosed)
Being Complied
27-11-2025
Attachment:NA

Workers are provided
with protective gears.
Occupational health
surveillance is carried
out for every worker
once in five years.
Presently Mine is not
operational since
September 2022.
Being Complied
27-11-2025
Attachment:NA

There is well established
environmental cell at
corporate HQ, headed
by GM (Env) reporting
to Director (Tech) P and
P He is assisted by well
qualified and well
trained team of
Engineers of Mining,
Civil and Environment
disciplines. At area level,
11/14
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12

13

MISCELLANEOUS

MISCELLANEOUS

View Compliance

Head of the
company.

The funds .
PPs Submission

earmarked from

incremental

protection

measures should

be kept in

separate account

and should not

be diverted for

other purposes.

Year wise

expenditure

should be

reported to this

Ministry and its

Regional Office at

Bhopal.

The Regional
Office of this
Ministry located

PPs Submission

at Bhopal shall
monitor compiled
of the stipulated
conditions. The
project
authorities shall
extend full
cooperation to
the office (s) of
the Regional
Office by
furnishing the
requisite
data/information
monitoring
reports.

52
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the team is headed by
General Manger
(Operations) and
assisted by Area Nodal
Officer (Environmental)
under the overall
control of General
Manger of the Area. At
project level the team is
headed by Sub Area
Manger of the project
and assisted by project
Nodal officer
(Environment).

Being Complied
27-11-2025
Attachment:NA

A separate budget for
Environmental Cell is
provided and the funds
are utilized for the
assigned purposes only.
Year-wise Environmental
expenditure is reported
in the Six Monthly EC
compliance report and
Environmental Audit
Statement submitted
yearly.

Being Complied
27-11-2025
Attachment:NA

Noted for compliance
Agreed to Comply
27-11-2025
Attachment:NA
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15

16

MISCELLANEOUS

MISCELLANEOUS

MISCELLANEOUS

A copy of
environmental
clearance letter
will be marked to
the concerned
Panchayat / Local
NGO if any, from
whom any
suggestion /
representation
has been
received while
processing the
proposal

State pollution
control board
should be display
a copy of the
clearance letter at
the regional
office, District
industry center
and collector’s
office / Tehsildar
office for 30
Days.

The project
authorities
should adverse at
least in two local
newspapers
widely circulated
around the
project / one of
which shall be in
the vernacular
language of the
locality
concerned with in
seven days of the
clearance of the
latter, informing
that the project
has been
accorded
environmental
clearance letters
is available with
the state
pollution control
board and may
also be sent at
the website of
Ministry of
Environment and

View Compliance

PPs Submission

PPs Submission

PPs Submission

Copies of letters marked
to panchayat enclosed

Complied
27-11-2025
Attachment:NA

This is for MPPCB.
Agreed to Comply
27-11-2025
Attachment:NA

Already advertised in

English and Hindi

Newspaper by WCL.

Complied
27-11-2025
Attachment:NA

13/14
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forest at
http:/envfor.nic.in

Document uploaded by the PP

Last Site Visit Report (if available)

Click to View

Last Site Visit Report Date (if available)
25-11-2024

Additional Attachment (if any)

NA

Additional Remarks (if any)

| 'Western Coalfields Limited' hereby give undertaking that the data and information given in

the filed compliance and enclosures are true to be best of my knowledge and belief and | am
aware that if any part of the data and information found to be false or misleading at any
stage, the clearance given to the project will be revoked at our risk and cost. In addition to
above, | hereby give undertaking that no activity such as change in project layout,
construction, expansion, etc. has been taken up without due approval.

Cover Letter From RO/SRO

Cover Letter From RO/SRO

L]
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FA A FF iU Under Jurisdiction of Nagpur Court only
A wIcThieed foafee/Western Coalfields Limited G20
Py v

fafe # A Miniratna Company)
e ¥fean fafirs & srrft gl A Subsidiary of Coal India Limited)
CIN-U10100MH1975G0O1018626

GTT WETIE HT ST A Office of Area General Manager, Kanhan Area
uaa e avr wdv Resaame e FTE 91 S 80553 Address: WCL. Kanhan Area,PO: Dungaria,Dist: Chhindwara, MP, PIN:480553
Email: agmkanhan@westerncoal.gov.in ) Fax:07160-230520, Phone: 07160-231245
HaW H -ARICA/HeaTH/& | T /94T /2025-26/256 faare: 05-12-2025
ﬁ,
The Member Secretary

ML.P. Pollution Control Board
Paryavaran Parisar E-5, Arera Colony
Bhopal M.P.

fwF: Intimation regarding discontinuance of CCA renewal of Ambara OC Coal mine of WCL.
Kanhan Area

#gst: MPPCB ID: 15981

HgleT,

In reference to the above subject, Present CTO of Ambara OC coal mine of WCL Kanhan Area
was obtained vide CTO no. AW 57962 and is valid till 31.03.2025. (CTO copy attached).

The mine is discontinued and there is no coal production since September 2022.
The WCL management has decided to discontinue CCA renewal of Ambara OC mine.

Hence, we request you to kindly consider our application for discontinuation of CCA renewal of
Ambara OC mine of WCL Kanhan Area.

— \7\"‘
W | < il N
ﬁ\im%\‘qb
Foel &7
gfafafa: mmuwga
1. 6 wguoT faveor siferTd, Ricaren LTINS
2. FEIEUF (JITR0N), F FH X FEAEE, AR
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N.C.R.B (TH.9.3me.&fY)

LL.F.-l (TehYepa ST whrH -l)

FIRST INFORMATION REPORT
(Under Section 173 B.N.S.S)

v g1 fareé
(8rRT 173 =t U9 U9 U9 & dgd)
1. District (FSre): Bearst P.S. (ITT): AR
FIR No. (V.9.fx. .):0342 Year (a¥): 2025

Date and Time of FIR (7.9.ft. &1 feAi® 3R 9@d):  26/09/2025 00:52 &
2. S.No. (h.9.) Acts (3rfarf=ram) Sections (4RT(T))
AR =13 igar (& 9 TH), 2023 106(1)
IR = igar (st T TE), 2023 303(2)
IR =1 |igar (st T 1), 2023 49
4 IR =T igar (st T= Te), 2023 61(2)
3. (a)Occurrence of offence (3ruxTer Hit TeAT):

WIN| =

1. Day (f&=): Date From (fe=is @ ): Date To ( feiw a& ):
BECIR 24/09/2025 24/09/2025
Time Period (997 3rafe): Time From (9977 ¥ ): Time To (Y9 d&):
UgT 8 23:40 I 23:40 s

(b) Information received at P.S. (JTT Sigl a1 UTH g5 ): Date (T&1® ): 26/09/2025
Time (9#7): 00:51 &
(c) General Diary Reference (U5=ra=T €&sf ):Entry No. (4faf® §.): 034
Date & Time (&1 30% WA): 26/09/2025 00:51
4. Type of Information (§aT1 &1 U&R): fofEd
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N.C.R.B (TH.9.3me.&fY)
LL.F.-l (TehYepa ST whrH -l)

5. Place of Occurrence (HcATEd):

1. (a) Direction and distance from P.S.(JT & & 3 fear ): g, 10 et

Beat No. (sfie 9.):
(b) Address (UdT): WA HITAT @A Sc, 3N , HIEC FITATS US FEATST ,Ahl ST JARCA

(c) In case, outside the limit of this Police Station, then (Ife; am=T a1 & a8 § @1):
Name of P.S.(JTHT &T ATH): District(State) (e (T57)):

6. Complainant / Informant (fradsdal/ga=Tadr ):
(a) Name (ATH): gd® giide @ Jad HIgHIG, AL il XY IUMY T FiFarT=t
(b) Father's/Husband's Name(ftar / ufa &1 1) -

(c) Date/Year of Birth (s=x faf2r / ot ): 1989 (d) Nationality (XTSaT): wRa
(e) UID No. (Z3EST §.):
() Passport No.(qrgud & .): Date of Issue (ST @ &t faf):
Place of Issue (ST @A &T I ):
(9) Id details (Ration Card,Voter ID Card,Passport,UID No.,Driving License,PAN)
S.No.(5.9.) Id Type (4gaT- UF HhT YhNR) Id Number (UgaTH 9€dT)

y
(h) Address (UdT):

S.No.| Address Type Address

(sh.4.)| (UCT BT Y<hTY) (ad)
1 | oA uar 3feITST ATeh! TSl S[FRCH, AR, BedTel, 78 Ued,wRd
2 | TR T |3feITST | =Tehl TaTST S[ReH, AR, BedTsT, 7ed Hedl, WRd

(i) Occupation (TI4Td):
() Phone number (3HTY §.):
Mobile (MIaTSe §.): 91-6265092082
7. Details of known/suspected/unknown accused with full particulars (3Td / GfeTer / araTa

g o1 g faear gigd auiq):
Accused More Than (3/Td MY s & 3rfd® gif aY d&dm):
S.No. |Name (ATH) Alias (3U-TH) Relative's Name Present Address
(sr.9.) (Fred e @1 7TH) (arcfaT uar)
1 |aifha fOar s am T, |1. a1S o 18 3MeTsl, IR,
3METeT/ANKIT 3T S[ARCT, [Bearsr,7ed ueey,

57



N.C.R.B (TH.9.3me.&fY)

LL.F.-l (TehYepa ST whrH -l)

AGRWAL HRA
2 [torre ge 3T fOararam: 3t |1. 918+ 04 3f@TST AR,
IFAIJAB HASAN go 3E ARea, Bearer neg uey,
ANSHARI HRA
3 |Forerg 3% gy AT am : ey |1 arg = 18 3iarer,JarRed,
3PETA/VIKASH 3T JARea, [Bearst Aed neq,
URF VICKY HRA
AGRWAL
4  |ZeSd It e . a1$ 7 15 38T AR,
qrg-1 /INDARJIT RS, [Bearsr,7ed uey,
URF INDAL HRA
SHAHNI
5 |9TR 3ieemE Nareram ;. soew |1, =T Aigedr 3fETe,
ISAGAR 3ierer AR, AR, Bearer,
ANDHWAN HET YA, 9Rd
6 |FapAR FAIST AT am : gax |1 Tgers T 07 R 3fere],
ISANTKUMAR T AR, AR, BearsT,
KANOJIYA e FLT, IR
8. Reasons for delay in reporting by the complainant/informant (f&maa®at / ga=maal grRT
e &8 @ < H & Fe):
il ST SuRia
9. Particulars of properties of interest (daf=ara grufw @1 farawur):
S.No. [Property Category |Property Type Description (farazu) Value(ln Rs/-)
(sp.9.) |(Gufr gfY) (gvuty &1 YHR) (=3 (3 7))
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N.C.R.B (TH.9.3me.&fY)

LL.F.-l (TehYepa ST whrH -l)

10. Total value of property (In Rs/-)-G¥ud &1 Hel J=I(T A):
11. Inquest Report / U.D. case No., if any (¢ g#iaT feaé / . &Y. yaun €., afe a8 g1 ):
S.No. (.4.) UIDB Number (J.E}. 7 &.)

12.First Information contents (¥ YT 7T ):
# qiolg =Nhl 3faTsT AT JFRST H 30 Y& & ue W ueed § | fedie 25.09.2025 & 7
%.74/25 ,75/25 &TRT 194 STATETH. § 7 gIaH @9 I Faieh AIgHIG 3T S e &
Geter & Wil Ster TR, |t STfer o R0 <1el U TIa-ITHT ShiiaTgt, ST €2l T THIequr #Y
HCHT T § 14 77 DT § A ST, Geelel, WIAST 31 T (fcTett) FTierh SHT U7 h
S TR | STTer SR gae giia| @ o U TTeTg @SR @, A 31T @19 Tal TeHT &
IWCIC, TTeITg sl TTed TUdT HigH T1ea 39 22 |Td Hard! are =.14 3fareT diht fereT
T AR ST TSEarsT & ggars R HI9 od fhd ST qehel T1ed = Fara o - & arg Fer
14 3fareT 1 FamEt § | § BT 103} a el forar § | 3¢ e # & B urar #igq ied, Tt
31T, Ul ALY, I GEI&T ol g | Tg! SISt § Tgierrst /rdm #ieR s R &g gretd &
T3 DITAT eI MU HIee g o8 Fie & 9Tt Ugel WCL Uit & seRT sie; X fem
& 3R 3Yh AR AXh TR TR AT YiceTerd & T Hehiidh sl WY &vTaT 7T 3§ | 3ifchd
3T TUdT TSive, el et ars .18 3farsT , el a1 @ fUaT 3refl g Sy
Fardt arg 7.4 sfers!, s 3% gt snrere Nar cerr e et ars =.18 sfersT,
FeSiId GIg! 3t Srcel MaTd! ars .15 3faTsl, PR e fudar sRm sierar et
TR TigedT SaTST, SaGHR BT TUaT St SHITorT HaTe! st s 07 er 3femst
I FRea et Fearsr & avit Hera I8 s A3 HITer e 3N HIee Gt
AT AR S SATST A =N Heeh e T F Fahrel 7 Hier & gid i 6 €0 ¥e &t &
T IIRTT & Gled g 3R 39 Hidel Bl o AT HIF B g | B TeA1dm 24/09/2025 Bl T
&Y 08/00 &t # 31U e T @, HIGHIC, 3Tl & |1 #1Y chl Gehr o UTH 3fersT #
AT AT TIgT W gH 3iTehd e, T meTer 3% fergl, el ga- 3T, TR e,
SClId ATgHT 3t Seeel, YAGPHR dHITordT el ST gw o=l & aiet f3h 31T el i 7ivT 31ms 8
qH AT S, TR HIIAT TS 3N Hree GITerrsT 77T Hic Ve 3fereT e AT ART 8
T GICHT of AT THD! TIPS Ag! UhS URNTT 3R §H -l Dl SgiA ard & igelt
GICH A & feid 25 7 W= i Glell AT, FeaTd, WiasT R At (Hgrer) i 1
Td He 09.00 &1 § U GIed gITAH @14, HIgHAC, 3MaIeT & T1Y TEITeTST ATt 6l S
TR & gTerd | WM HITeAT G 3NUH hTee N 71T 37R Igi W gH i WAt T dile
10.00 &S BT FehTer g &, §H i1 A THett dier 14 it HITerT GieaR siial § R o
o, TIgT UX UGTS! A Ueh SIST 9T UcX ThlT AT I & A1 §H T HIIAT Gt sl # e
@ g ¥ | T argt WX g @1+ 3 72 st o a 3fR Alghig Siae &t IR of ST & T8l
g, a1 & ThR WX T | 519 g1 HigHAc, 3NAer 3R gTidd @ ST BT aTelt il 38 o al
UgTST § ThaT STST UcX HIgHAC, 3Naer 3R gl @14 o IR R 172 | & 9me & af &y
ST IR gt v T Ioree B gifg R # die g g | The 89 3= O t agl & amge Farer
% | g1 IR HR I BT @M 3R AIgHIc, 3ae Ueek A gl g3 9 | To AR griaw @ ik
HIGHIC, 3MTaIel & UceR # Ca el ST 370 Il 318 TR i 1 | o agi I gifan
3R MigrAe, 3NALT S URE el 3R 3ITIUTE & ot Wi 311 71, &gl g <@ df Aighac, 3naer
3R g1 @ &t #idh WX g1 §eg g1 1 oY | TR § agt & ety St aae Sty I1ed
11 ST Ut Beganst M g | 3ifh s, e srermer 3% fodt, e gae

4
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N.C.R.B (TH.9.3me.&fY)

LL.F.-l (TehYepa ST whrH -l)

3R, AR 3{EIA™, Sl dig-! 3t Srcel, GAPAR HAISIT b GRT §H AT i ToIHT GRaT
m%w%ﬁﬁﬁmmaﬁ%%ﬁw@ﬁﬂmwﬁ@mm
TR g/ oIl s, AN BT T 3T Hee TG ATaT Hic US 3iaTsT & /e &7 &
PIIAT TR DITAT AT & I8 T T & 3IR I R HITAT Gied THT AIGHIS, ML 3R
gic G i Ueeak H gar & §cg g1 7S g | A7l sh. 74/25,75/25 i STl W G| g
SRYGITOT 3ifker rvrerTet e Tivg, 3vrerTer e} o .18 3fereT , e gae @i e
3reAt g R et arg .4 3iaeT, e 3t gt smrarer T 2Ry e Hard!
aTs 7.18 IETST , EESIId TgT 3% Sved HaTd! aTs .15 IFETST, TR 3fefeT fUdr STRW
3ferame et R Higeet faTsT, SapAR SIS AT A SIS Hardt @ s
07 &R 3feTST AT JARed el fBearer & foreg 3muwre &Ry 106, 303(2), 49, 61(2)
HNTATE. & Tgd ST 3MURTE Tfed HEAT UTd A F U &TRT YT i Ustiaree, e fSeran
o Torg 7mam | W SRS 74/25,75/25 FHI: A g - AHT JIRST AT Swcarst,wil.sh. -
74/2025 &TRT : 194 BNSS, TeAT ¥ - AR DTl G dic, MU Hee G US
3ferreT, f¢.91.9.:- 24/09/2025 & 23.15 o<t @ Ual &1 994,189, 9. - 25/09/2025 & 03.17
S8, udt e - e Rt TUar R aigre 39 51 91e [Mart ar1s 4. 05 & e &
U IETST AT AR Nl Bearel A1.4.975473373 1, UdT §a& - gliad @ o
YR @ 39 21 1ol Fardt a1 A, 16 3femeT 9T JARCT Nl BreareT,®Ry 9cg - d¢
3T HTEE o TR EFhH- & BT Ue2R § To- & A giFT, BRI ol - U, 91
AT AT AR |, STrahel - ... e ;- A arg H. 053{&@@%%3@@%
emdt g, ﬁmmamzﬂazﬁuarﬁ@g # T3Sl Sic ol ehTH el g | i
24.09.2025 @l TH Hde 10.15 S & 310+ R WX ATl J3t Wi & ATEH § T el foh
aﬁnwﬁmﬁwwwmmmﬁgmﬁwmmﬁ%wwm
H Tl 1T B, 3 G e OX A dechter e g1 HISM hidell WeT sie; 3T hee fgrmemst
S faTeT W Hish TR AT B 11.15 &<t Ugen g 3R <@ d eigl U A W1 gifad @
aﬁ?ﬁgmzaﬁasrammrmaﬂﬁ%wzg 3 TSiveht Hith R g1 §cg &1 718 g, The
ﬁmmmﬁam%#ﬁﬁwgﬁwwsﬁ?ﬁmaﬂ%ﬂ%mﬁ
wﬁwamwr&aawaﬁ%ﬁnm%mwﬁémmgﬁémg
EﬁPJ'E!T‘éTEﬁGﬂﬁIJHT SRS Sl [Bvearar, 7il.e. - 75/2025 &RT : 194 BNSS, gt
TIA - A DITAT G sic; U FIEE TJITAN US 3faTsT, f&.9.9.:- 24/09/2025 &
23.40 T 3 gdl i g, 1¢.9.9.:- 25/09/2025 & 03.26 o<, 10 UaT Wl - 3R 3fed!
TOAT TTUR 31gHC, 30 42 FTel FaTd! até =, 14 3faTsT I JgRed Nt fBrgarst |4,
8827677197, UdT §adh :- AIGHIC, 3Naer TUdT gie, @ 39 19 el glet et ars .
14 3fSTST AT AR NeAT [SwCaTeT TAT8 UdT ITH GHEATS] AT IS Sell [BredTsT], HRu
7, - SC; M BT & Jear IR 3 HRO7 JeaR 7 T & HI G1 1 et~ Jui.
YT AT AT AR, e - ..., feRur- A arg 4. 14 3T @1 Hare g, & s
Wa'cﬁqarﬁ@g ﬁsﬁ‘@ﬂmmmm el § | &1 24.09.2025 i

11.20 991 & 3[U9 ©R UX 7 Y TS TR & ATeTH F G el T Aigrre; anaer mamd e
W Sie. 3N ree RIS S SeTeT & Ue2R L h BT Ue2R A 2 1T & U @ 3
@I g, 3T GIAT e U & deetel Aigeet H THUTE U [hdT U A13mY ST @g g
3N HIEC TS A 3fEATST W Hieh W AT el 11.40 1 UGl § 3R @1 1 &gl WH
auum‘émsmqsﬁamaﬁ?mﬁn@ﬂaﬁmu—mm%mﬁr 3 Sieht 71 W

TG g, ﬁﬂﬁmmﬁwﬁ%am?ﬁaﬁﬁaﬁwmaﬁé&r
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N.C.R.B (TH.9.3me.&fY)
LL.F.-l (TehYepa ST whrH -l)

3R I @ & 219 Dl STge HehetaTan RS 3UdTe a1 g T 39 are, # o1 Rad
T 3T § R et § hrdferrgt ht ST |

13. Action taken: Since the above information reveals commission of offence(s) u/s
as mentioned at Item No. 2.

(1 T wrdargl : g IuRIm SR @ UaT gerdr g foh SraY #iXA &1 a@T 6 9. 2
ol @ ¥R & dgd & |) or ()

(1) Registered the case and took up the investigation:

(wor gt T T 3R Sife & Torg fora mar ):
(2) Directed (Name of 1.0.) (STTar 3rfd&Td &1 A™):  SANJAY KUMAR SONWANI
No.( ¥.):
Rank (4¢): S| (Sub-Inspector)
to take up the Investigation

(Y SITar 3ru= Uty § & & foarg e fear mam) or (@)
(3) Refused investigation due to (g & f@T):

or (% B SH1R FhaT A7)
(4) Transferred to P.S.(2T1): District (Sra):
on point of jurisdiction (& &FTIYHTI & HRT gEaTaid) .

F.I.R. read over to the complainant / informant,admitted to be correctly recorded and a
copy given to the complainant / informant free of cost. (F@mTaadmat / ga-raat &I
UTATHehY Ug A GATS A1, Ggt & S WIAT 3R Uah hidl Mg e [Ashraaenat &1 &Yt )

R.0.A.C.(31R. 3N .7 .4}.) 1T gHT & RS ux yraiadht ef it 1S

FIR Writer (wTatfisdaf & gedrar)
Name (9TH): SANJAY KUMAR SONWANI
Rank (U<): 3ulHa &/ 3rer e
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N.C.R.B (TH.9.3me.&fY)

LL.F.-l (TehYepa ST whrH -l)

Signature of Officer in charge, Police Station

(AT U9 & GEATER)

Name (A™):RAKESH KUMAR BAGHEL

Rank(uq): | (Inspector)
No.(¥.):

14.Signature/Thumb impression of the complainant / informant.

(Frepraaedt | gaTHat & gear&r / TS &1 Fam):

15.Date and time of dispatch to the court

(3reTera ® dwur i feai®w 3R 9w Y):

Attachment to item 7 of First Information Report (927 gaT1 RUTE & AT 7 oqH):
Physical features, deformities and other details of the suspect/accused: ( If known / seen)

(@ferer / sfargm i ariifvas fadward, fpfaat sk s o : (afe Jma / & mam))

S.No.(sh.9.) Sex Date/Year of Build @ Height | Complexion Identification Mark(s)
(fei7r) | Birth (=0 | (a¥91a€) (cms.) (@) (ugaT= =g )
1 2 3 4 5 6 7
1 qey
2 qey
3 T
4 W |

62




N.C.R.B (TH.91.3me.&fT)

I.L.F.-l (Thiepa ST wrd -1)

5 T L |
6 | L
Deformities/ Teeth Hair (aITel) Eyes (317d®) Habit(s) Dress Habit(s) (4g-TdT)
8 9 10 11 12 13
Language Place Of (&T TIJTH) Others (3173)
IDialect Burn Mark Leucoderma Mole Scar Tattoo
(WTuT/alTetl) (STet §U &1 99 )(F@ieHt (St (FedT)  (srmer) | (7S §U &)
14 15 16 17 18 19 20
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N.C.R.B (TH.9.3me.&fY)
LL.F.-l (TehYepa ST whrH -l)

These fields will be entered only if complainant/informant gives any one or more particulars
about the suspect/accused.

(T &7 asft ¢ fey STt afe femraasal | ga-maat @iy / feg® & TR # @i U a1 399
rTeH ATAHI AT 3 |)
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ACCIDENT ENQUIRY REPORT
MOHAN OC, MOHAN COLLIERY

DATE : 24.10.2025

Report of enquiry of Fatal Accident of deceased Persons Shri Hatim and Shri Obesh,
at Mohan OC Phase IV Mine of Mohan Colliery of Western Coalfields Limited. The
accident took place on 24.08.2025 in lind Shift at North side High wall of Mohar
Opencast Phase IV.

Particulars of Accident:
| Sr. No. | Particulars

\ 1 Name of Mine Mohan Open Cast Phase IV
of Mohan Colliery
|2 | Date & Time of accident 24.09.2025 at 11.00 PM
\ 3 Place of accident North side High wall of Mohan
Opencast Phase IV
[4 \ Number of persons involved in accident \ 2

Particulars of the Injured Person:

| sr. No. | Particulars | Details [ Details
|1 | Name of the person | Shri Hatim (as per FIR) | Shri Obesh (as per FIR)
2 Father's Name Shri Khanjar Khan (as per Shri Shahid (as per FIR)
FIR)
3 | Designation | Outsider | Outsider
4 | Date of Birth/ Year | NA | NA
5 | Date of appointment | NA | NA
6 | Date of IME | NA | NA
7 | Date of V.T. | NA | NA
8 Address Ambada, Post Ambara, Ambada, Post Ambara,
Tehsil Parasia, Distt.- Tehsil Parasia, Distt.-
Chhindwara. (M.P.) Chhindwara. (M.P.)
480449 (as per FIR) 480449 (as per FIR)

General Information:

On 24.09.2025 (Wednesday) at about 11.00 PM, security guard informs me by
telephone that some gathering and movement of persons were going on near check post of
Mohan OC Phase IV mine. He said to me that something happened. | reached near check
post of Mohan OC Phase IV mine near about 11.30 PM night.

| came to know that that some illegal miners (coal thief) had trapped near northern
high wall of the old quarry of Mohan OC Phase IV mine during illegal mining of coal.
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Enquiry Details:

1. Events Prior to the accident.

Mohan OC Phase IV of Mohan Colliery has no mining operation fr_om |a§t 0?; Ye;;sé
Production of Mohan OC Phase IV of Mohan Colliery had been d|scont|n_Uf3 S a
28.09.2022. The mine was fully fenced and cautionary board displayed for prohibited ar:e
are all around the Mohan OcC. Monitoring and inspection is done by Overman on regular

basis in each shift. Security person is also deputed at perimeter of OC in 24X7. Patrolling is
also done by QRT team.

2.  OCCURRENCE OF THE ACCIDENT:

On 24.09.2025 (Wednesday) at about 11.00 PM, security guard informs me by
telephone that Some gathering and

movement of persons were going on near check post of
Mohan OC Phage IV mine. He said

to me that something happened. | reached near check
Post of Mohan OC Phase IV mine ne

ar about 11.30 PM night.
I came to know that that some illegal miners (coal thief) had trapped near northern
high wall of the old quarry of Mohan

OC Phase IV mine during illegal mining of coal. Police
and other unknown persons are alre

ady recovered one body of illegal miner and brought to
surface and other body of illegal miner also recovered after 10 minutes and brought to
surface.

3. Rescue and recovery:

put the body of both illegal miners in to the Ambulance. The Polj
men took the bodies of illegal mine

4. Inspection & Enquiry:

| had made an inspection of the accident site along with Shri Ashok Bharti,
(Mining), Shri Satish Kumar Dehariya, Head Security Guard but the place of
unapproachable. So, the inspectionm was made through top edge at other side

ce officers and other Police
rs to the Junnardeo Govt. Hospital.

Overman
accident is

5. Analysis of the accident:
On carrying out detailed discussion with Shri

Satish Kumar Dehariya , Head Security Guard. They
after jumped over the

Ashok Bharti, Overman (Mining),Shri

injured during the process.

Cause of the accident:

They had sneaked inside the mine illegally after

jumped over the fence ang entered
Mohan OC Phase V.

6. Contraventions:

General Safety.

66




7. Responsibility:

Deceased persons Shri Hatim and Shri Obesh are responsible for this accident and
they should not enter in to the mine as the Mine is restricted area and the entry is prphibited.
Conclusion:

Such incidence can be avoided by following safety measures:

The villagers and outsiders should read the warning and precautionary board and

should not cross the fencing around the OC boundary in any case.
)i‘/ /
k\\b\ ")

Mine Manager
Mohan OC
Mohan Colliery

Enclosed:
1) Manager Report
2) Copy of FIR.
3) Statement of Shri Ashok Bharti, Overman
4) Statement of Shri Satish Kumar Dehariya, Head Security Gaurd.
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ANNEXURE ACCDT-2

PRELIMINARY REPORT ON FATAL ACCIDENT

g B

Name Of The Mine

Mohan Colliery .

Situation
a) District
b) State 2
c) Distance from the headquarters of the officer
who first reached the spot after the accident.

Chhindwara

Madhya Pradesh

15 Km from DGMS, Parasia
Regional office and reached at the
spot at 1.00 PM (25.09.2025)

Ownership

M/s Western coalfields Limited

Management
(Name and qualification of the Manager and other
Important supervisory staff)

ShriP.K. Chand, Mine Manager,
First Class Mine Manager Certificate
holder

ShriNarendra Kumar Soni, Agent

-Date and time of accident

On 24.09.2025 4t about 11.00 PM

When Information of the Accident Was Received by
this Directorate.

(Approx)
7.30 AM on 25.09.2025

Number of Person
a) Fatal - 02

i)Name:Hatim S/o Khanjar Khan -
ii)Designation: NA

Age: 19 Years

iii)Experience: NA

iv)IME/PME: NA

V)VTC: NA

vi)Exgratia: NA '
Vii)Compensation paid: NA

viii) Full address of the deceased:
ix) Dependents: NA

and :
i)Name: Obesh S/o Sahid
ii)Designation: NA

Age: 21

iii)Experience: NA

iv)IME/PME: NA

V)VTC: NA '

vi)Exgratia: NA
Vii)Compensation paid: NA

viii) Full address of the deceased:
ix) Dependents: NA

(Note : As named by M.P. Pollce,
as recorded in FIR) copy attached

Cause of Accident

SV
¥

They had sneaked inside the mine

lllegally after jumped over the
fence, and entered .Mohan OC
Phase IV of Mohan Colliery

Responsibility so far as can readily be fixed

NA

10.

Rescue measures adopted Immediately after the
Accident.

| Police and Rescue team of Parasia

reached to the mine at about 11.30
PM and the bodies were sent by
the Ambulance to State Health
Center by State Police.
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Name of the Investigatiné officer
(date and time of such inspection)

Shri Altaf Hussain Ansari,DMS &
Shri Thirupathi Kamera,DDMS

On 25.09.2025 at about 1.00 PM
went to Mohan OCPhase IV of
Mohan colliery and inspected
visually from Top Edge of OC as
the accident spot is
unapproachable .

Precautionary measures, if any, adopted to prevent
further danger.

Mining operation at Mohan OC
Phase IV of Mohan colliery was
suspended since 28.09.2022 and
the mine is fully fenced with
cautionary board display.
Monitoring and inspection is done
by Overman on regular basis in
each shift and record it in statutory
book. Security person is also
deputed at perimeter of OC in 24 X
7. Patrolling is also done by QRT
team regularly.

13.

Total number of persons employed in the mine and
the number unemployed as a result of the Accident.

Total = 135 & Unemployed as
result of accident- Nil

14,

Total output per day and the output affected by the
accident

NIL

15.

Any others remarks

16.

‘Details of deceased:

i)Name:

ii)Designation:

iii)Age:

iv)Experience:

v)IME/PME:

VI)VTC: -

vii)Exgratia:

Viii)Compensation paid:

ix) Full address of the deceasgd:
x) details of Dependents:

i)Name:

ii)Designation:

iiiAge:

iv)Experience:
v)IME/PME:

Vi)VTC:

vii)Exgratia:
Viii)Compensation paid:

ix) Full address of the deceased:

x) details of Dependents:

| NA

2

Hatim S/o Khanjar Khan
NA
19
NA
NA
NA
NA
NA
Ambara
NA
and
Obesh S/o Sahid
NA
21
NA
NA
NA
| NA

Ambara
NA
(Note : As named by M.P. Police,

ale
g -~
~
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as recorded in FIR) copy attached
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Manager
Mohan Colliery .
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N.C.R.B (uA.dt.am.&ft)
I.I.F.-l (TehYhar STTer whTH -l)

FIRST INFORMATION REPORT
(Under Section 173 B.N.S.S)

v gaT Ui
(arT 173 &ft v va vy & dga)

1. District (RSyem): [earer P.S. (ITHT): JARSA

FIR No. (7.9.R. §.):0342 Year (a): 2025

Date and Time of FIR (7.9.fx. &1 f&ai® 3k gwa):  26/09/2025 00:52 &<
2. S.No. (#.9.) Acts (arf&f=rzm) Sections (&XI(T))
| 1 Rt =g fgan (& T 1), 2023 106(1)
2 AT =I17 gt (st U9 TE), 2023 303(2)
3 WA =477 gigar (S 13 1d), 2023 49
4 URATT =7 digar (f T3 uE), 2023 61(2)
3. (a)Occurrence of offence (3rTTTY &Y TeAT):
1. Day (f&7): Date From (fci® @ ): Date To ( fe=Ti® a& ):
AR 24/09/2025 24/09/2025
Time Period (903 3rafa): Time From (997 & ): Time To (9HY d&):
gl 8 23:40 &1 23:40 &1

(b) Information received at P.S. (U1 gl Y=-1 UTH g% ): Date (&1 ): 26/09/2025
Time (§93): 00:51 a9
(c) General Diary Reference (Qrsi=TaaT Gesf ):Entry No. (wfaf® &.): 034
Date & Time (f&=i® 3N GHA): 26/09/2025 00:51
4. Type of Information (g1 &1 U&R): faf@d
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N.C.R.B (uA.dt.am.&ft)
I.I.F.-l (TehYhar STTer whTH -l)

5. Place of Occurrence (9cHT€dd):
1. (a) Direction and distance from P.S.(4T=T & &I 3R f&ar ):gel, 10 febedt
Beat No. (fiT ¥.):
(b) Address (UdT): HISTE HITAT G &ic; 3NUA , FIEE BIATS US fETST , ANehl fETST AR

(c) In case, outside the limit of this Police Station, then (af¢ amT dar & a1ge § aY):
Name of P.S.(UTAT &l ATH): District(State) (ST (T1531)):

6. Complainant / Informant (T raa®al /[ga=TaHdt ):
(a) Name (TH): Ja% gTiaW @M Had AlgHAC, AL Y R JUMA g9 diamt
(b) Father's/Husband's Name(f0ar / ufer &1 am9) -

(c) Date/Year of Birth (s=# faf2r/ adf ): 1989 (d) Nationality (T8adT): 9Ra
(e) UID No. (Z3m$dt ¥.):
() Passport No.(UTgule & .): Date of Issue (AT & 6 fatd):
Place of Issue (I XA HT TJTT ):
(g9) Id details (Ration Card,Voter ID Card,Passport,UID No.,Driving License,PAN)
S.No.(.9.) Id Type (UgaTH UF & THNR) ‘Id Number (UgdT_ GEA1)
1
(h) Address (UdT):
S.No. | Address Type Address
(h.4.)| (TTT BT YHR) (Tar)
1 | e ar 3fETeT [ =iieht feeT JARCe, JARC, [BeaTsT 7Ed U, ARd
2 | comdt v ‘SJEI'IE-’,T AT ETST IR, JARCT, [BeaTST, 7ed Ueer, 9TRd

(i) Occupation (cgadqrd):
() Phone number (STHTY §.):
Mobile (ATaTSe §.): 91-6265092082
7. Details of known/suspected/unknown accused with full particulars (S1d / §feer / arma

AY s 1 QR Feraxr |iga avfq):
'Accused More Than (3=1Td ARIHY T & rfares gl a1 @&a):

S.No. [Name (71H) Alias (3U7TH) | Relative's Name  |Present Address
(.9.) (Redgr &1 am)  |(F3dAT gaT)
1 |sifra e am: ™= |1, a1E 7 18 3fene, Jared, |
3T/ ANKIT T SR, Bearst, Aed war,
2
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N.C.R.B (uA.dt.am.&ft)

I.I.F.-l (TehYhar STTer whTH -l)

AGRWAL AR

2 |there gae ST Rararam: seft |1 1S 04 sferet Jared,
IFAIJAB HASAN gE 3rETd SARed, fBearer,ned ye,
ANSHARI HRA

3 [ 3k R fiareram : cerg |1. 1€ 7 18 3feST, aRed,
3rretet/VIKASH aTA JARCa, [Bearst aed e,
URF VICKY qRA
AGRWAL

4 (3T It S 1. aré 7 15 3FaTeT , JAReT,
gt /INDARJIT ﬂaﬂia Searer mea ey,
URF INDAL
SHAHNI

5 [amr st o am . sem |1 R igeen siema,
ISAGAR e AR, AR, Bearer,
ANDHWAN TEY U, WA

6 |GapAR wfSET M@ am: g |1 e a8 07 AwR 3fest,
ISANTKUMAR ETIED AR, JARCT, BearsT,
KANOJIYA eI TS, W

8. Reasons for delay in reporting by the complainant/informant (f&&radaat / ga=maaf grr
R 28 @ o s & @ro):
wf Sfer JuRia

9. Particulars of properties of interest (Faf=ara grufa @1 fraww):

' S.No. Property Category 'Property Type Description (ferazur) iValue(ln Rs/-)
(A.d.) ("t gl (GFT 1 96N) (7a ()
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N.C.R.B (uA.dt.am.&ft)
I.I.F.-l (TehYhar STTer whTH -l)

10. Total value of property (In Rs/-)-a¥uft &1 et Gea (% H):
11. Inquest Report / U.D. case No., if any (§cg afian ard / g. €Y. uao €., afg @S g ):
S.No. (..) UIDB Number (3. Y. yewur &.)

12.First Information contents (YIH AAT T ):
& gt dih SfaTST 9T JgRed # 3U Mg & ue, W ueed § | [EATH 25.09.2025 &t Af
.74/25 ,75/25 &R 194 SUATETH. H §ddh g1 @ I Jah AIgHIe 3Ny it §og &
Gerer ® it St o, it Stier & SR A URITIAHTHT BRISTET, ST €6 T e w
GTHT TJA & 14 T Al § 94 ST, Foaled, BIasT 3R At (HeTetr) qariosn SEt o3 &
S e | ST SR g gifad @1 o T TaTg @S @, At 31T @ Ud T
AHCIC, TATg Hepd TTed TUaT HigH TTed 39 22 9T [Hara! aré .14 fareT drhl sianar
mﬂﬁﬂﬁaﬁm%@ﬁwmmmﬁ@%&ﬁ@mmﬁm% # aré Fer
14 3T &1 Hardl g | & em 103 as uet forar § | 7Y e & & W ury #ige area, Awd
taT, Uit AL, AT FEET @A B | TS TSI H IF ATaT #fex A fRAR & gred &
W3 P T MUF PIee g N B &1 G Ugel WCL U= 3 e sic; e feam mar
& 3R 39 IR aXwh iR R ARt Uiasifea &3 31 Ghidd s ot e T g | 3ifhd
3T TUaT Wi, 3T FHardt ars =.18 3iarsT , theld g+ 3T fUaT 3reil g9+ 39T
ot ard 7.4 sfamer, e 3% gt e fuar gerer smare Hardt ars +.18 3fEsT
Z2ITd G1gHT 3 Sreel MaTal aTs .15 3ETST, VR e U1 STRM sfeem Har
Rt Higea SiaTST, GAGHR FHTSAT UaT STt ST Hard fgimersT A8 07 e iaTat
AT Sren Bearer & ot fMeee 39t e A1t HIIeT @ 3N wree Biers
ATAT AR AS IFETST A Hech el 0 F Feprel 71 Hizger i ufe iy ) €42 3@ it eX
T AT § G § 30 3T HITel DY <= BT B P g | Bed 11D 24/09/2025 HY T
&g 08/00 S & 310 I gIicrA &, HIGHIC, 3T1al<l & |12 AT i gl & UTH 3iarsT §
o AY aIgT W gh 3ifha 3raer, e smarer 3% oy, Y gae 3|, an 3iera,
SglId ATgH1 3t Sred, GAPHR ST fHet ST gH AT & alel Tdh 31T Bl Ht 7T 3118 3
AT s MM HITAT e 3N HIee [T AT AT VS AETST W AT AR &
GICHT of TSN THDI TGT IS Ag! Ghs UIATT 3N gH 1 hl S Ard & HITAT
QeER o & o 25 771 Wive it @relt aial, Geare, BrasT 3 idt (Fermr) |
T e 09.00 &St & 31U Gre giiad @M, AigHIC, 3Nae & 91 fgielrst Arar dicg s
fohATY &, gretal & HY3MTA AT @ 3N Shiee H 7T 3R Igi W g o1 Hereht Ud dae
10.00 SIS HIIAT [Hpret T &, gH 1T 7 AP T 14 T HIgelT Giehe Al § w1 &g
%, IIgT U UGTS! § Uh IST |71 UceR T 2T It & 1 g i Riretr @ieee Sl & wwan
@ g A | TR agi W gifaw @1 A 421 e o ot 3R Aigrag, 3Naer did I of A1d g J T8
Tg, a1 H T v ar | S g Wigwae; 3N 3R gITAW @1 ST BIIET aTel! ikt 331 &1 ar
URTST & thaT ST Ue2X AIgHIC, 3aer 3R g1iom @ & SR TR mam | & s oy & 3
et I erg Gt 77 e Y 2 IX A wile ans & | o A 310 IR ot gl & g fHepmen
| TgT TR R I g1 @1 37K AigHAG, 3Mare Teek # g g2 3 | fie i gifw @ 3k
Eﬁmaﬂé&r%rmﬁaﬂﬁzﬁrmmﬁaﬁamﬁmaﬁmglﬁﬂmmmﬁn
3N Higare, 3naer 3 uRat arer 3T mauTe 3 w07 off 3 7Y, agi gA oE aY HigHAe, nae
3 gifcw & i Hieh 0X g §cg &Y 7S ot | Tt A agt @ M Selret e St a1ed &
11 ST 3reuaTet BeeareT T § | 3ifthd e, e srae 3t AT, e gee

4
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N.C.R.B (uA.dt.am.&ft)

I.I.F.-l (TehYhar STTer whTH -l)

3T, AR 3faT, SCaild 9IgH1 It Seel, GAGHIE FHITIT & GIRT gH ol Dl faraT qra
U & FASTH Fehd AT & DT GG A h o1l dHgeht Ui halT 7T TSrae 33 dg
UR §H AT &ic; AT hldel] @M U HIEE TGITAT HTdT Hicg US SeTST H el ¥ &
DIIAT GICHT BIIAT ol o IeT & T & 3N IgT W HIIAT Gied THd AIFHIE 3N 3T
gITH T &t UceR # e & §cg 81 7T g | A7 sh. 74/25,75/25 &t el W IH g
T 3ifeRd 3rraret T Tetve, 3meret Fremedt aré #.18 3femeT , T gaa @ fuar
3reft O 3T FramdY ad 7.4 3ramsT, e 3% Rt e e gery snrermer et
arg .18 3ETST , FSNd FIgHT 3% Sl HaTd! aTs 7.15 3faTeT, UK e Oar sTRm
3ferer et ot Aigeen 3faTeT, GagaR FAITSaT fUdT T BT et ige s
07 HeR 3fTST AT JARea et fdearsr & e 3mwrer e 106, 303(2), 49, 61(2)
HTTTT. F Tgd ST R T HAT U ST Y AU LRT e I Ysilered; H feraeT
# foram mam | wif EEmem 74/25,75/25 RS Sl § - AT ARed et Bearetwig. -
74/2025 4RT : 194 BNSS, T €I - AT HITell G aic, 3Nu e B As
3fereT, f&.9.9.:- 24/09/2025 & 23.15 991 & Y& & 907, ¢.9.9. :- 25/09/2025 & 03.17
a9, AT uar weff ﬁm%ﬁiﬁ’rfﬁméﬁﬁlﬁmﬁwmmﬁaﬁa@# 05 %Y e &
UTH 3fSITST AT A ottt fBeearst A1.4.9754733731 S Ua 7 - gifa| @ foar
TSR @ 30 21 FTe [ardt a1é 9. 16 3fareT IFT Jared S Bredrsr, & §cg - e,
3NUT PIEE & UceR YHH o HRUT Uc2R ¥ Ze- & Uid giHT, HIIAT hdl - I, ST
A AT AR |, SEhal- ... e - Farg A OSiﬁaﬁT%mmw
ﬁa@g,ﬁmmmﬁwmﬁm; A UASMSE! TSIC &l A e § | 1
24.09.2025 &I T Haer 10.15 &t mﬁmmma’rg@uﬁﬁ%mwﬁﬁwﬁﬁﬁ%
B G RIS HIIAAT G &ic, 3T HIEE BT VS ETST A UcR e & BRI Ue2k
ﬁmw%,wwﬁaﬁmﬁwﬁmﬁﬁmﬁmmmsﬁmm%ﬂaﬁ
S 3feITST U Hieh TR AT i 11.15 S Uger § 3K &1 1 agi WA Wl giiad @
3 AIgHIC, 3T TRT UX UeX e o hIXor zg é}ﬁmﬁrﬁ%mﬁrq;ﬁ%@né%ﬁﬂ
A9 TgT UX TR it I SITEUTE & AN i S[ATHY gIcH @ 3R ko
sllsvlIdedlm(\ﬂﬁI(deaﬁ%ﬁﬂmaﬁwwmw faré #ear g
HRfdTa! $hi ST | I AR Sier Beearetwi.a. - 75/2025 4RT : 194 BNSS, gedT
£ :-ﬁaﬁmmmmmmﬁgm feaq.- 24!09!202535
23.40 a5 & Ud o1 §HY, 18.9.9.:- 25/09/2025 & 03.26 a1, 419 U1 W1f - 36T 3feft
O YR 3rgHe, 39 42 ATt [HaTet are F. 14 3fETST AT SFRed N Beearet ar.A.
88276771970 U §adh - HigHic, 3Nay fiar agie, @ 39 19 et gret fRard ars =,
14 3faTST AT e et Brearer €418 udT W gHEdTST AT AKE Nell Brearsy, dHmur
7 - S¢, 30 e o Uc2R TRA & ST Ue2r & ga | /i 14T , @l dell:- JUF,
T G AT e, o= - ..., [ewun- & ars 4. 14 sfaret & e g, & wan
31t e UaT for@l g, A SafaeiAae &1 s & g | i 24.09.2025 &t afF
11.20 &5 & 310 ©R) UR AT AT 2 Tl & ATETH & Ga-T Well o HIgHIe, 3TTeleT A3 Hide
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N.C.R.B (uA.dt.am.&ft)
I.I.F.-l (TehYhar STTer whTH -l)

3R gIfaH @ & I I ATgR HheidTnt [ARC Ul a1 g [0 Iqeh aTe, & =71 e
T T § RUTE et § drdagt i ST |

13. Action taken: Since the above information reveals commission of offence(s) uls
as mentioned at Item No. 2.

(T =AY SRAATET : Tk IURIh ATHHRT & UAT FeAd g foh U LA BT AR AG 6. 2
e g URT & dgd ¢ |) or ()
(1) Registered the case and took up the investigation:
(wantur et feRaT T 3R S & ferg foram mam ):
(2) Directed (Name of 1.0.) (SiTa arferaTd @1 m7):  SANJAY KUMAR SONWANI
No.( §.):
Rank (4<): S| (Sub-Inspector)
to take up the Investigation

(Y ST 3=t areg & A7 & ferg e fer mam) or (@)
(3) Refused investigation due to (SIf= & {7 ):

or (& HRU EHI fHar am)
(4) Transferred to P.S.(UTHT): District (ﬁ’rc‘rn):
on point of jurisdiction (H' TSR F HRUT geaiaiia) .

F.L.R. read over to the complainant / informant,admitted to be correctly recorded and a
copy given to the complainant / informant free of cost. (rTad®d! / a-Traal Bl
YA THehT U X GATS A, FGI & g AT 3R Ueh hidl Ao [Adhradadl @i &1 1T |)

R.0.A.C.(3mx. 3t .7 .&t.) AT AT & B u yrafidy ef &Y 1

FIR Writer (wTaHiadal & gEa1&r)
Name (7T4): SANJAY KUMAR SONWANI
Rank (U<): SURIgH/ 3R HagH
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N.C.R.B (uA.dt.am.&ft)
I.I.F.-l (TehYhar STTer whTH -l)

Signature of Officer in charge, Police Station
(T 9ATH & §EATER)

Name (9TH):RAKESH KUMAR BAGHEL
Rank(ug): | (Inspector)

No.(¥.):

14.Signature/Thumb impression of the complainant / informant.

(FRraasaf / ga=maat & gearge / TS &1 Ham):

15.Date and time of dispatch to the court

(3reTera # guvr &t feais 3R au):

Attachment to item 7 of First Information Report (7294 ga1 RUIE & A 7 Gelda):
Physical features, deformities and other details of the suspect/accused: ( If known / seen)

(Ffere / arforga &t ariifva dvary, Rpfaar ik s ey : (afe ara / Sar mam)

S.No.(sh.H.) Sex Date/Year of Build Height | Complexion Identification Mark(s)

(i) | Birth (§=0  (&91eI¢)  (cms.) (@) (ug=m= =g )
1 2 3 4 5 6 7
- _w _ _ |
2 e |
3 kS
4 T2y
76

G Scanned with OKEN Scanner



N.C.R.B (uA.dt.am.&ft)

I.I.F.-l (TehYhar STTer whTH -l)
5 ey ‘
: ™ | | | |
Deformities/ Teeth Hair (dTe1) Eyes (aﬁ'@') Habit(s) Dress Habit(s) (4g-TdT)
8 9 | 10 11 | 12 13
‘Language | ~ Place Of (T ) |  Others (377)
/Dialect Burn Mark Leucoderma Mole Scar Tattoo
(ATuT/E) (St §U T P (@it (athe (FET)  (9E) (S §UaT)
14 15 _ 16 17 18 = 19 20
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N.C.R.B (uA.dt.am.&ft)
I.I.F.-l (TehYhar STTer whTH -l)

These fields will be entered only if complainant/informant gives any one or more particulars
about the suspect/accused.

(78 &7 a+ft & forg sTuwt afe fQ@raasal / ga=mwal €fere / sifdgs & anr & @1 a1 394
fereh TR AT § |)
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Email Legal Cell

Service of joint committee report in OA 147/2025 Suo moto Vs State of MP

From : Legal Cell <legalcell.pcb@mp.gov.in> Wed, Dec 31, 2025 12:50 PM

Subject : Service of joint committee report in OA 147/2025 Suo #1 attachment
moto Vs State of MP

To : Collector Chhindwara <dmchhindwara@nic.in>

Cc : parul bhadoria04 <parul.bhadoria04@gmail.com>,
harnengt <harnengt@gmail.com>

Madam/Sir,

Please find enclosed the Joint Committee Report in compliance of order dated
29.10.2025 in Original Application No. 147/2025 cz News Item Titled “Band
OCM Main Koyla Khadaan Dhaski Do Yuvakon Ki Dabne Se Mout, Ek Ghayal”
appearing in Bhaskar News Dated 29th September, 2025, Suo Motu Vs. State of
Madhya Pradesh & Ors.

This mail be considered as proof of service.

Regards
Legal Section
MP PCB

= JCR IN 147-2025.pdf
21 MB
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